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BEFORE THE NATIONAL GREEN TRIBUNAL, 

PRINCIPAL BENCH, NEW DELHI 

ORIGINAL APPLICATION NO. 364 

RAM KAILASH SINGH 

VERSUS 

OF 2022 

.. .. APPLICANT 

STATE OF U.P. AND ORS .... RESPONDENTS 

REPLY BY RESPONDENT NOS. 6 AND RESPONDENT NOS. 7 

1. It is submitted that the present Reply is being filed by Respondent Nos. 6 and 

Respondent Nos. 7, in response to the complaints made to this Hon'ble Tribunal 

pursuant to which the present Original Application has been registered. At the outset 

the answering Respondents deny such complaints in entirety. The answering 

Respondents have also perused the contents of the report of the Committee submitted 

on 28.07.2022 constituted pursuant to the order dated 23 .05.2022 of this Hon'ble 

Tribunal in which the Committee had made several recommendations. It is submitted 

that the Respondents are ready and undertake to comply with all the recommendations 

made by the committee without any reservation. 

2. It is further submitted that the work of filling of the mine was being carried out by the 

Respondents in compliance with the applicable orders and guidelines. The Respondents 

took all the required pennissions for filling of ash for the closure of the mine. That no 

breach in any of the conditions was found in the enquiry conducted by the 

administration in the month of February, 2022. Therefore, it is submitted that there is 

no merit in any of the complaints made against the Respondents and the present OA 

deserves to be dismissed. 
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3. The Respondents further wish to bring to the notice of this Hon'ble Tribunal that 

pursuant to the cognizance of the complaints by this Hon'ble Tribunal the Respondent 

No. 5 i.e. Prayagraj Power Generation Company Ltd. (PPGCL) had stopped the supply 

of ash to the present Respondents. In view of the aforesaid, the work of backfilling and 

closure of the mine has been stopped. It is therefore submitted that grave prejudice is 

being continuously caused to the answering Respondents. It is submitted that through 

Guidelines dated 31.12.2021 published by the Ministry of Environment, Forest and 

Climate Change (MoEF &CC), utilization of fly ash for the closure of mines has been 

recognized as a means to prevent pollution being caused by the generation of ash. It is 

submitted that the mine reclamation has been recognized as a potential beneficial use 

of fly ash. It has been recognized that the placement of flyash into deep mines can 

provide structural support to abate subsidence, and placement of flyash in surface mines 

or other open pits can aid in restoring mined land to beneficial use. It is therefore 

submitted that the stoppage of work is not in the interest of preventing pollution. 

4. It is submitted that for the proper adjudication of the present OA it is necessary to bring 

on record certain important facts which are briefly stated as under: 

a. That the Respondent No. 7 was granted a mining lease of sand stone (grit/bolder) 

for a period of five years from 26.11.2014 to 25.11.2019 in the plot no.180 rakba 5 

acre of the village Pure Baijnath Tehsil Bara Distt. Prayagraj. That on 27.05.2017, 

an Environmental Clearance was granted for said mining. As per General Condition 

No. 13 of the aforesaid Environmental Clearance, the Respondent had to get the 

mining area filled with over burden soil for the purpose of plantation. A true 

translated copy of the Environmental Clearance dated 27.05.2017 is annexed herein 

and marked as Annexure-A. 
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b. It is submitted that before starting the work of filling of ash at the mining site, the 

Respondents took all the requisite permission from the authorities. It is submitted 

that by order dated 12.02.2021, after considering the application dated 10.02.2021 

of the Respondent for filling the mining area, the Mining Officer, Prayagraj granted 

permission for the reclamation of the mining site. A true translated copy of the order 

dated 12.02.2021 of the Mining Officer, Prayagraj is annexed herein and marked as 

Annexure-B. 

c. That after the period of mining was over, for the purpose of the filling of the mine 

the Respondent No. 7 on 07.10.2021, wrote to the PPGCL asking for supply of fly 

ash. Thereafter, a work order was issued in favour of the Respondents. That the 

Respondent No. 7 submitted to PPGCM on affidavit dated 20.11.2021, that due to 

her age and ill-health she is authorizing her son, i.e. the Respondent No. 6 to do the 

work in the mining work on her behalf. Further, the Respondent No. 6 submitted to 

PPGCM on affidavit dated 24.11.2021, that the mine at that time contained rain 

water. The Respondent No. 6 stated that only after expulsion ofrain water the work 

of filling, levelling and plantation of mine will be done. The Respondent No. 6 

further undertook that no loss to environment would be caused at the time of 

expulsion of water of mines and at the time of filling of the mine. The Respondent 

No. 6 further stated that the ground water level in the mining area is very low and 

only rainy water was filled in the mine. A true translated copy of the Respondent 

No. Ts letter dated 07.10.2021 is annexed herein and marked as Annexure-C. A 

true translated copy of the Affidavit dated 20.11.2021 of the Respondent No. 7 is 

annexed herein and marked as Annexure-D. A true translated copy of the Affidavit 

dated 24.11.2021 of the Respondent No. 6 is annexed herein and marked as 

Annexure- E. 
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d. That on 12.11.2021, the Gram Pradhan of the Gram Sabha wrote to the Sub 

Divisional Magistrate stating that they did not have any objection to the filling of 

the mine with fly ash as the same was necessary in public interest. A true translated 

copy of the letter dated 12.11.2021 of the Gram Panchayat is annexed herein and 

marked as Annexure-F. 

e. Further, by Office Memorandum dated 16.11.2021, the Sub Divisional Magistrate, 

Bara Prayagraj , in view of the condition No. 13 in the Environmental Clearance, 

granted No Objection for doing levelling of the mine by using over burden soil and 

for doing plantation. A true translated copy of the Office Memorandum dated 

16.11.2021 is annexed herein and marked as Annexure-G. 

f. Further by Order dated 18.12.2021, Uttar Pradesh Pollution Control Board granted 

pennission under Section 21(6) of the Air (Prevention and Control of Pollution) 

Act, 1981, for the purpose of back filing of Ash (received from PPGCL) and Soil. 

A true copy of the Order dated 18.12.2021 of the Uttar Pradesh Pollution Control 

Board is annexed herein and marked as Annexure-H. 

g. That after receiving the required pennissions, the Respondent No. 6 started the work 

of filing of sand after dewatering of the mine. The Respondent No. 6 on 01.02.2022 

submitted a compliance report to the UP Pollution Control Board pointing out that 

the work was being carried out as per the prescribed conditions. A true copy of the 

compliance report along with the translated copy of the covering letter dated 

01.02.2022 is annexed herein and marked as Annexure-1. 

h. It is submitted that in response to complaints including by the Applicant in the 

present case, the Sub-Divisional Magistrate by communication dated 02.02.2022 

initiated an enquiry. The Sub-Divisional Magistrate by notice dated 05.02.2022 

asked the Respondent No. 7 to ensure that the work is being carried out as per the 

42



requirement of the guidelines dated 31.12.2021. Copy of Guidelines dated 

31.12.2021 is annexed herein and marked as Annexure- J. A true translated copy 

of the Sub-Divisional Magistrate's communication dated 02.02.2022 is annexed 

herein and marked as Annexure-K. A true translated copy of the Sub Divisional 

Magistrate's notice dated 05.02.2022 is annexed herein and marked as Annexure-

L. 

1. That on 07.02.2022 the Applicant in the present case, Shri Ram Kailash Singh 

infonned the Regional Office of the Uttar Pradesh Pollution Control Board that no 

complaint had been made by him. A true translated copy of the letter dated 

07.02.2022 ofShri Ram Kailash Singh is annexed herein and marked as Annexure­

M. 

J. The Regional Office, of the Uttar Pradesh Pollution Control Board in its 

communication dated 10.02.2022 to the Sub Divisional Magistrate, Bara Prayagraj 

stated that the alleged complainant Shri Ram Kailash Singh has stated on affidavit 

that no complaint was made by him. It was further stated that the Respondent No. 

6 has been carrying out the work as per the order dated 18.12.2021. A true translated 

copy of the letter dated 10.02.2022 of the Regional Office, of the Uttar Pradesh 

Pollution Control Board is annexed herein and marked as Annexure-N. 

k. That the Mines Officer, Prayagraj, issued notice dated 10.02.2022 to the 

Respondent No. 7 asking whether the work was being carried out in compliance 

with the Guidelines dated 31.12.2021. That the Respondent No. 7 responded to the 

Notice issued by the Mines Officer, Pragagraj pointing out that the work was being 

carried out in compliance with the Guidelines dated 31.12.2021. It was further 

stated that the ash and soil were being filled after draining out water. A true 

h·anslated copy of the Notice dated 10.02.2022 is annexed herein and marked as 
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Annexure-O. A true translated copy of the Respondent No. 7's response is annexed 

herein and marked as Annexure-P. 

1. Further, by letter dated 17.02.2022, the Regional Officer, of the Reginal Office of 

the Uttar Pradesh Pollution Control Board infonned the Sub Divisional Magistrate 

that the work of back filling was being done in compliance with the consent order 

dated 18.12.2021. A copy of the inspection report of Assistant Executive Engineer 

was also attached. The inspection report recorded that the work of backfilling had 

stopped because Mis PPGCL had stopped supplying fly ash. It was recorded that 

the back filing work was being carried out in compliance with the order dated 

18.12.2021. A true translated copy of the letter dated 17.02.2022 of the Regional 

Officer, of the Reginal Office of the Uttar Pradesh Pollution Control Board along 

with the Inspection Report of Assistant Executive Engineer is annexed herein and 

marked as Annexure-Q. 

m. In view of the aforesaid, the Sub Divisional Magistrate, infonned the Manager, Mis 

PPGCL that the complaint against the present Respondent was not found to be 

proved. A true translated copy of the c01mnunication dated 28.02.2022 of the Sub 

Divisional Magistrate is annexed herein and marked as Annexure-R. 

5. It is therefore submitted that the Respondent No. 6 was carrying out the work in 

compliance with the required guidelines and orders. However, the work of filling of the 

mine has been stopped since February, 2022. Thereafter, due to the onset of the 

monsoon the site has been filled with rain water. The Respondent No. 6 has already 

taken steps to dewater the mine. The work of dewatering was started on 17.11.2022. 

That by letter dated 17.11.2022, the Respondent No. 6 informed the Regional Office of 

the Pollution Control Board that the work of dewatering was started from 17.11.2022. 
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A true translated copy of the Respondent No. 6 's letter to UP Pollution Control Board 

dated 17.11.2022 is annexed herein and marked as Annexure-S. 

6. That by letter dated 21.11.2022 the Respondent No. 6 infonned the UP Pollution 

Control Board that the work of dewatering was inte1fered with by the officers of 

PPGCL. A true translated copy of the Respondent No. 6's letter to UP Pollution Control 

Board dated 21.11.2022 is annexed herein and marked as Annexure-T. 

7. That by notice dated 23.11.2022, the Mining Officer, Prayagraj enquired about the 

status of the work of reclamation of the mine. That by letter dated 24.11.2022, the 

Respondent No. 7 infonned the Mining Officer, that the work of expulsion of water 

was being done by Respondent No. 6 since 17.11.2022. That this work continued for 

some time but was later stopped by the Executive Engineer, Tons Pump Nahar Division. 

Thereafter, Respondent No. 6 wrote to the Pollution Control Board on 21.11.2022 

infonning about the stoppage or work of dewatering. It was pointed out that the work 

of mine leveling and plantation will be done after dewatering of the mine. A true 

translated copy of the notice dated 23.11.2022 is annexed herein and marked as 

Annexure-U. A true translated copy of the Respondent No. Ts letter dated 24.11.2022 

is annexed herein and marked as Annexure-V. 

8. That the Respondent No. 7 wrote to the Sub-Divisional Magistrate stating that the work 

of filling has been stopped pursuant to the letter dated 02.02.2022 of the Sub-Divisional 

Magistrate. It was pointed out that the work of ash filling was being done in compliance 

with the order dated 18.12.2021 and the Guidelines dated 31.12.2021. The Respondent 

No. 7 therefore requested for pennission to start the work. A true translated copy of the 

Respondent No. Ts letter to Sub-Divisional Magistrate is annexed herein and marked 

as Annexure-W. 
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9. That on 15.02.2023, the Respondent No. 6 and 7 wrote to the District magistrate, Sub­

Divisional Magistrate and Regional Officer, Pollution Control Board pointing out the 

dewatering has been completed and that pennission may be granted to restart the filling 

work. It is submitted that the Respondent No. 6 incurred expenditure of Rs. 44,25,000/­

in deployment of machinery for the work of dewatering. A true translated copy of the 

Respondent No. 6 and 7's letter sent on 15.02.2023 is annexed herein and marked as 

Annexure-X. A true copy of the tax invoice dated 13.02.2023 is annexed herein and 

marked as Annexure-Y. 

10. That with respect to the report submitted by the Joint Committee it is submitted that the 

Respondents are ready to comply with all the recommendations suggested by the Joint 

Committee. The answering respondent carries out the operations in a manner that there 

is no damage to the environment. With respect to recommendations of the Joint 

Committee it is further submitted as under: 

a. APPROACH ROAD: It is submitted that the Respondent No. 6 is ready to comply 

with this condition. The Respondent undertakes to maintain the approach road and 

do the required repair work. 

b. TRANSPORTATION: The transportation of ash takes place through covered 

trucks. It is submitted that this mode of transportation has been recognized by the 

Central Pollution Control Board (CPCB). The transportation and unloading of ash 

takes place in a manner to avoid dust emissions. It is ensured that there is no 

overflow/spillage of fly ash in open areas. The Respondent undertakes that in case 

of any spillage during transportation, the Respondent will ensure that spilled ash is 

immediately collected and transported to the mine. That all the trucks used by the 

Respondent for the transportation of the fly ash have valid Pollution Under Control 

Certificates. Annexed herein and marked as Annexure-Z are photographs showing 

46



the transportation of ash with the required covering. The relevant documents, i.e. 

Certificate of Registration, Certificate of Fitness and Pollution Under Control of the 

Truck deployed by the Respondent is annexed herein and marked as Annexure­

AA. 

c. WATER SPRINKLERS: That the Respondent already deployed sprinklers as has

been recommended by the Joint Committee. A true copy of the image of the

deployed sprinkler is annexed herein and marked as Annexure-BB.

d. DEW ATERING: The Respondent No. 6 has already carried out the work of

dewatering as per this recommendation of the Committee. The mine has been

prepared by levelling it with gypsum for dumping of the fly-ash. Annexed herein

and marked as Annexure-CC are photographs of the mine.

11. It is therefore submitted that there is no merit in the complaints filed before tish

Tribunal. The answering Respondents were carrying out the work as per the prescribed

conditions and there was no violation by them. Further, the Respondents are ready and

willing to comply with all the recommendations being made by the Joint Committee

constituted by this Hon'ble Tribunal. The Respondent has already implemented the

recommendations of the Joint Committee with respect to dewate1ing of the mine. It is

further submitted that the Respondent wishes to complete the work of filling of the mine

before the upcoming monsoons. It is therefore submitted that the Respondent No. 5 be

directed to provide ash to the answeri ng Respondent so that the work of mine filling

can be completed at the earliest.
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In view of the aforesaid the Original Application needs to be 

dismissed. 

Place: /IW l)et/u · 
Date: rrri.. f?a:rc/i. ,2ol3 

,;;_ I )j a{ 7 vJ 1k c· ' 
RESPONDENT NO. 6 

THROUGH 

L.J~ {J.yt#tf 
~v.9"1 ... 

ANSHULA GROVER/MAYAN PRASAD 
C-111, Basement, 

Defence Colony, New Delhi-24 
Mob.: 9582888753 

Email.:anshula.grover@gmail.com 

/0 
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VERIFICATION 

I, Ram Raj Singh, Age- aged 52 years, residing at 4, Akauria, Bara, Bashara 

Uperhar Prayagraj , authorized representative of the Respondent No. 6 and 

further authorized by Respondent No. 7 to file the present reply, do hereby 

verify and declare that the statements made in the aforesaid Paragraphs are true 

and correct to the best of my knowledge and information and I believe the same 

to be true and that nothing material has been concealed therefrom. 

Solemnly affirmed on this !11ay ofMarch, 2023 at __ _

RESPONDENT NO. 6 

/I 

Delhi
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BEFORE THE NATIONAL GREEN TRIBUNAL, 
PRINCIPAL BENCH, NEW DELID 

ORIGINAL APPLICATION NO. 364 OF 2022 

Ram Kailash Singh .... APPLICANT 
VERSUS 

State ofU.P. . ... RESPONDENT 

I, RAM RAJ ~ · · ngh, a ding at 4, Akauria, Bara, Bashara 

a 

1. That I am the authorized representative of Respondent No. 6 in the abovementioned 

matter. I have further been authorized by the Respondent No. 7 to file the reply on her 

behalf. That I am well versed with the captioned proceedings and thus competent to 

swear the instant affidavit. 

2. That the contents of the accompanying Reply are true to my knowledge and belief and 

no part of it is false and nothing material has been concealed therefrom. 

3. That the annexures are true copies of their respective originals. 

'd~ntifi c, 

-{ 1)1,,{l t-P~C 

DEPONENT 

. f"j 7 AU, R :11; n VERIFICAT N ./~, 
Venfied on the aay ·of Maren, 2023 at ,,,.rjoj that the 

aforesaid Affidavit are true to the best of my knowl dge "ifi:Uords . .. __ .. 

contents of 

--<JJ1),J }ffe~ 
DEPONENT 

" 
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BEFORE THE NATIONAL GREEN TRIBUNAL, 
PRINCIPAL BENCH, NEW DELID 

ORIGINAL APPLICATION NO. 364 OF 2022 

Ram Kailash Singh .... APPLICANT 
VERSUS 

State of U.P. . ... RESPONDENT 

1. That I am the authorized representative of Respondent No. 6 in the abovementioned 

matter. I have further been authorized by the Respondent No. 7 to file the reply on her 

behalf. That I am well versed with the captioned proceedings and thus competent to 

swear the instant affidavit. 

2. That the contents of the accompanying Reply are true to my knowledge and belief and 

no part of it is false and nothing material has been concealed therefrom. 

3. That the annexures are true copies of their respective originals. 

r1 7 ,, _. - ·· ·'l7r RIFICATI 
Verified on the day of March, 2023 at that the contents of 

aforesaid Affidavit are true to the best of my know le 
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OFFICE OF DISTRICT ENVIRONMENT SECRETARIAT 

ALLAHABAD 

Letter No. 436/Envir . DEIAA-582/2017-18 dated 27.05.2017 

Smt. Ramrati Singh W/o Shri Devraj Singh 

R/o Akoriya, Tehsil -Bara- Allahabad 

Sub- With. reference to issue of environment cleaning certificate for 

plot NO.180, rakba 2.02 hectare of Sub Mineral Grit-Boulder 

mining area village Purebaijnath Tehsil Bara, District Allahabad 

Please refer to your application dated 20.03.2017 on above 

subject, which has been presented in pursuance of notification dated 

15.01.2016 and dated 20.01.2016 of Government of India by you in 

office of Chairman District Level Environment impact assessment 

Authority Allahabad. According to above notification of Government 

of India on 06.04.2017 in meeting of district level expert evaluation 

committee, yours above appl ication was presented for consideration, 

which was fully presented by your proposer /consultant. In 

pursuance of facts mentioned in your application and facts mentioned 

in presentation presented by consultant, DIAC granted approval for 

issuing environment cleanliness certificate for mining of sub mineral/ 

grit boulder whereon in meeting dated 23.05.2017 of DEIAA 

permission has been granted for issuing environment cleanliness 

certificate subject to fol lowing conditions-

Conditions-

1. This environment cleanliness certificate is being issued for sub 

mineral grit-boulder, mining area sub mineral grit-boulder 
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mining area village Purebaijnath, Tehsil Bara, District Allahabad 

for plot no.180 rakba 2.02 hectare. 

2. The environment clean liness certificate wil l be acceptable for 

total period of mining lease or upto completion of production of 

grit, stone in reserve 4,00,848.00 cubic meter declared in tota l 

area or approved mining scheme (whichever may happen 

earlier) . 

3. The mining work will be carried according to approved mining 

plan. 

4 . With reference to presentation presented by proposer and 

approved mining scheme there would be mandatory to do 

plantation and to take care of them for balancing and making 

strong the environment. 

5. Mining of sub mineral soil-boulder will be done maximum 

1,25,000.00 cubic meter according to approved mining plan 

from above land. 

6. The maximum depth of mining work will be done till earlier of 

depth approved in approved mining scheme or earlier to water 

level. 

7. The mining work will be banned within the radius of 1 km from 

the limit of national park and wild life sanctuary . 

8. The mining work will be done in manner mentioned in mining 

scheme and getting permission of mining security directorate 

prior to drilling/blasting will be mandatory. 
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9. The mining work will be done in distance of 50 mtr. from public 

place. 

10. The mining work will be carried according to conditions of U.P. 

Sub Mineral (Concession) Rules 1963 and Mines and Mineral 

(Development and Regulation) Act, 1957. 

11. Following governments orders issued by Central/ State 

Government from time to time in this regard would be 

compulsory. 

GENERAL CONDITIONS-

1. According to directions given in notification dated 14.09.2006 of 

Ministry of Environment and Forest if capacity of above project 

is increased t hen getting environment cleaning certificate for 

those areas would be mandatory. 

2. IN case of finding violation of mining scheme in mining work, 

the environment cleaning certificate would be cancelled. 

3. There would be mandatory to get no objection of air pollution 

and water pollution from office of Regional Officer Pollution 

Control Board for plants/ machines installed in production of grit 

mining work. 

4 . There would be mandatory to forward report of air quality 

(RSPM, SPM SO, NOx) to DEIAA and Regional Officer Pollution 

Control Board Jhunsi Allahabad in each six months. 

5. There would be mandatory to spray water on loading/unloading 

site of mining work. 
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6. There would be mandatory to provide safety equipment such as 

helmet, shoes, ear plug, mask for labours working on mining 

site, the labours would be trained for use of above equipment. 

7. There would be mandatory to get done health examination of 

labours and other persons in each six months, for this purpose 

as much as possible medical camp would be organized . 

8. The water found from mining site/ industry site will be collected 

at one place and according to GSR 422 € dated 19.05.1993 and 

dated 31.12.1993 and according to amended directions getting 

cleaned water would be mandatory according to law. 

9. The sub minerals would not be transported after sun set and 

covering transport means by tripal or other resources would be 

mandatory. 

10. There would be mandatory to make arrangement of gash, pure 

water for cooking food and toilet and to make arrangement of 

accommodation for labors/ employees. 

11. Getting done mining work in supervision of trained mate/ 

foreman would be mandatory. 

12. This sanitation certificate is being granted for mining lease 

acceptance. In case not approval of mining lease, the 

environment cleaning certificate would be deemed to have 

cancelled automatically. 

13. On completion of mining work on first site, planting would be 

got done thereon after getting same filled from soil by collecting 

from over burden . 
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14. The shivering to be happened by blasting in mining area would 

be studied and sending information thereof to Regional officer 

Pollution Control Board Jhunsi Allahabad would be mandatory 

within each six mont hs. 

15. The blasting work wi ll be done by control blasting method and 

blasting will be done only once in a day within specified time 

and before blasting displaying information by loudspeaker. 

16. Let arrangement of rain water harvesting must be done for 

collection of rain water. 

17. After getting prepared approved mining closure plan same 

would be mandatory to be forwarded to DEIAA and Regional 

officer, Pollution Control Board Jhunsi Allahabad . 

18. Sending proposal of CSR activity will be mandatory to district 

magistrate/ chief development officer. 

19. Keeping all documents relating to above on site of office would 

be mandatory. 

Above all conditions would be mandatory to be followed by 

applicant strictly and in pursuance of above notification No.1533 € 

dated 14.09.2006 and amendments done from time to time in each 

six months report t hereof would be presented to DEIAA through 

proposer. In case of violation of conditions the environment cleaning 

certificate cou ld be cancelled and also State/ District Level concerned 

officers would have right to inspect the above site. Hence as 

aforesaid environment cleanliness certificate is granted for mining of 

soil-bounder from above plots subject to above conditions in 

provisions given in notification dated 15.01.2016 and 20.1.2016 but 
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mining from above plots could be carried only after getting permission 

according to rule from mining section of District Magistrate. 

Sd/-

Mohd Mehboob 

Member Secretary 

DEAC Allahabad 

Letter No,/Env. DEIAA/ 2016-17 dated above 

Copy sent to following for information and necessary action-

1. Principal Secretary Environment Department Government of 
U.P. Lucknow 

2. District Magistrate Allahabad 

3. Chief Development Officer Allahabad 

4. Regional officer Pollution Control Board, Allahabad 

5. Incharge Officer Geology and Mining work U.P. regional Office 
Allahabad 

6. Sub Divisional Magistgrate Bara Allahabad 

7 . Guard File 

//True translated copy// 

Sd/­

Mohd Mehboob 

Member Secretary 

DEAC Allahabad 
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OFFICE OF DISTRICT MAGISTRATE PRAYAGRAJ 

(MINING SECTION) 

Letter No.584/Mineral/ 2020-21 dated 12.02.2021 

Smt. Ramrati Singh W/o Shri Devraj Singh 

R/o Akoriya, Bara, Prayagraj 

By your letter dated 10.02.2021 this has been informed that 
mining lease from dated 26.11.2014 to 25.11.2019 was approved in 
your favour in plot NO.180 of village Purebaijnath situated in Tehsil 
Bara of district Prayagraj . In above mining lease area according to 
conditions mentioned in lease deed, plantation is to be got carried by 
getting done levelling, as such PPGCL Company address- Mishra ka 
Pura, Tehsil Bara has been requested for brining fly ash and soil and 

to fill in mining area. 

In above regard this is to inform that mining lease in question 
has expired on 25.11.2019 and presently is not liable to be arranged 
on concession. According to conditions/ environment no objection 
given in deed, the lease holder can do reclamation of land. 

Be noticed as aforesaid. 

//True translated copy// 

Sd/-12.02.2021 

Mines Officer 

Prayagraj 
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To, 

Shri C.O. 

PPGCL Bara 

Prayagraj 

Sir, 

It is requested that mining lease in name of applicant was 

granted from dated 26.11.2014 to 25.11.2019 regarding plot no.180 

area 5 crore situated in village Pure Baijnath tehsil Bara, District 

Prayagraj. According to conditions of mining lease after mining 

getting done plantation after getting done levelling of trenches is 

necessary. 

In compliance of conditions of Government, it is requested from 

you that applicant is giving application to you for shifting fly ash and 

all paper related formalities will be completed by applicant through 

her son Shri Ramraj Singh S/o Shri Devraj Singh as and when 

informed. 

Hence, it is requested from you that please issue order for taking out 

fly shift to applicant so that applicant according to conditions 

mentioned in lease document could done plantation work after filling 

above mining area. 

Sd/-
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Dated 07.10.2021 

Smt. Rajrati through Ramraj 

Applicant 

Applicant 

(Ramrati Devi) 

W/o Shri Devraj Singh 

Address- Village Akoria Tehsil Bara 

District Prayagraj 

M. No. 8887655690 

For Ramraj Singh 

S/o Shri Devraj Singh 

Email ID: rs0212637@gmail.com 

//True translated copy// 
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Before, 
Manager, PPGCL Company 
Tehsil Bara, District-Prayagraj 

Affidavit Mrs. Ramrati Devi, wife of Shri Devraj Singh, resident 
of VillageAkoriya, Tehsi l Bara, District Prayagraj. 

I deponent abovenamed do hereby solemnly affirm and stc;:1te as 

under-

1. That Mining lease of grit, stone, boulder has been granted in 
name of deponent in 5 acre area of plot no.180 in village 
Purebaijnath, Tehsil Bara district Prayagraj, time period whereof 
has expired. Getting done plantation after getting done levelling 
of mining site by lease holder is necessary. 

2. That the deponent has become aged about 75 years, due to the 
reason I am rema ining unhealthy. 

3. That the deponent due to being unfit/unhealthy authorizes his 
son Ramraj Singh son of Devraj Singh R/o Akoria Bara Prayagraj 
for carrying work in above mining area that any work carried by 
him will be deemed to have been carried by me. 

4. That according to Government rules levelling would be got done 
by filling mining from fly S mixed with water and from soil in 
pond from PPGCL. 

5. The work will be carried according to rules conditions given by 
Government. 

I deponent abovenamed do hereby verify that contents of 
para 1 to 5 of affidavit are true and correct as per my personal 
knowledge, nothing is false in it and nor anything has been concealed. 

Dated 20.11.2021 

Sci/­
Deponent 

Smt. Ramrati Devi 
//True translated copy// 
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Before, 
Mr. Chief Executive Officer (CEO), 
PPGCL Company 
Bara, District-Prayagraj 

Affidavit Ramraj Singh, son of Shri Devraj Singh, resident of 
VillageAkoriya, Tehsil Bara, District Prayagraj. 

I deponent abovenamed do hereby solemnly affirm and state as 
under-

1. That mining lease for the period from dated 26 .11.2014 to 
25.11.2014 was granted to Smt. Ramrati Devi wife of Devraj 
Singh R/o vil lage Akoria Tehsil Bara District Prayagraj for mining 
of soil, boulder in plot no.180 rakba 5 acre situated in village 
Pure Baijnath Tehsil Bara District Prayagraj, time whereof has 
expired . The work of fi ll ing, levelling and plantation of above 
mines is to be done. 

2. That Smt. Ramrati Devi has presented application of tender for 
remova l of fly ash from your PPGCL company Bara. 

3. That Smt. Ramrati Devi has authorized deponent through power 
of attorney Khas dated 20 .11.2021 for getting done the work in 
question and for doing all proceedings in above regard. Smt. 
Ramrati is mother of deponent. (Photocopy of power of attorney 
is enclosed.) 

4. That in mines t he rain water in depth of about 50 ft is filled . 

5. That ground water level in mines area is very low. The rainy 
water is filled in mines. 

6. That only after expulsion of rain water filled in above mines the 
deponent wou ld do work of filling, levelling and plantation of 
mine. 

7. That no loss to envi ronment wou ld be caused at the time of 
expulsion of wat er of mines and at the time filling same and it 
would also be kept in mind that there would not be any pollution 
in nearby area and environment would remain safe fully . 

8. That the deponent at the t ime of expulsion of water filled in mine 
and at the time of fi ll ing of mines the employees working in that 
work would provide protection to birds-animal and living 
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organism and no loss to environment would be caused and 
pollution would not be allowed to spread and would be keep safe 
fully from pollution . 

9. That deponent while carrying above work, get t ing done above 
work would keep environment fully safe. 

I deponent abovenamed do hereby verify that contents of 
para 1 to 9 of affidavit are true and correct as per my personal 
knowledge, nothing is false in it and nor anything has been concealed. 

Dated 24.11.2021 

Sci/­

Deponent 

Ramraj Singh 

Mobi le No.888765562 

//True translated copy// 
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Village Panchayat Geenj Block Jasra 

Tehsil Bara, District Prayagraj 

Gram Pradhan 

Mob. 9793981514 

Ram Guiab Adivasi 

Letter No. 06 

9936591794 

dated 12.11.2021 

To, 

Sub Divisional Magistrate 

Tehsil Bara, District Prayagraj 

Madam, 

It is requested that applicant is Gram Pradhan of gram sabha 
Pure Baijnath Geenj District Prayagraj. Applicant had given a 
complaint letter in regard to doing filling work from fly ash in plot 
no.180, 175 but applicant was not having knowledge of real facts that 
there is not caused any loss to environment from doing levelling/ 
filling mines from fly ash over burden/ soil. In such situation if 
plantation is being done by levelling and filling big trenches of mines 
then environment of village would be pure, by which there would be 
benefit to climate also and pollution would be controlled. The 
plantation and level ling after filling nearby several mines by fly ash 
and over burden soil has been got done. Applicant has no objection 
in getting done levelling and filling of mines from fly ash/ over burden, 
same is necessary in the interest of public. 

//True translated copy// 

Seal 

Sd/- Applicant 
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OFFICE OF SUB DIVISIONAL MAGISTRATE BARA PRAYAGRAJ 

No. 1927/S.T.-2021 dated 16th November, 2021 

Office Memorandum 

Complaint application dated 15.11.2012 of Smt. Ramrati Devi wife of 
Devraj Singh R/o vi llage Akoria Pargna and Tehsil Bara wherein it is 
mentioned that mining lease of plot No.180 rakba 5 acre situated in 
village Pure Baijnath Tehsil Bara, District Prayagraj was granted in 
name of applicant. According to conditions of mentioned in mining 
lease deed, getting done plantation after getting done levelling of 
trenches arisen after mining is necessary. 

The above complaint letter was got enquired from Tehsildar Bara. The 
report of Tehsildar Bara has been received, wherein it is mentioned 
that enquiry report has been forwarded in pursuance of application 
dated 10.11.2021 given by her. Further this is to inform that in point 
no.13 of letter No. 436 dated 27.095.2017 of Office of District 
Environment Secretariat Allahabad it is mentioned that (firstly on 
completion of mining work on site after getting done fi lling of soil 
collected by over burden plantation would be got done therein. Hence, 
by following the cond itions mentioned in point no.13 of letter No.436 
dated 27 .05.2017 of Office of District Environment Secretariat 
Allahabad in letter and spi rit, no objection stands granted for doing 
levelling of trenches after mining in above land from soil collected by 
over burden and for doing plantation. 

No. as aforesaid 

Copy to-

Sd/-

Saumya Gururani 

Joint Magistrate/SOM 

Bara Prayagraj 
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Smt. Ramrati Devi wife of Devraj Singh R/o village Akoria for 
information with reference to her complaint application dated 
15.11.2021. 

//True translated copy// 

Sd/-

Saumya Gururani 

Joint Magistrate/SOM 

Bara Prayagraj 
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UTT AR PRADESH POLLUTION CONTROL BOARD 
Building. No TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226010 

Phone:0522-2720828,2720831, Fax:0522-2720764, Email: inCo@uppcb.com, Website: www.uppcb.com 

CONSENT ORDER 

Ref No. - . Dated : 18/-12/2021 
144766/UPPCB/Allahabad(UPPCBRO)/CTO/air/PRAYAGRAJ/2021 

To, 
Shri RAM RAJ 
Mis RAMRAJ SINGH 
BHUKHAND NO. 180, PUREBAIJNATH, BARA, PRA YAGRAJ,PRA Y AGRAJ, 
PRAYAGRAJ 

Sub : Consent und-er section 21/22 of the Air (Prevention and control of Pollution) Act, 1981 (as amended) 
to Mis. RAMRA.J SINGH 

Reference Application No. 14404318 Dated: 18/12/2021 

2. 
3. 

With reference to the application for consent for emission of air 'pollutants from the plant of Mis 
RAMRAJ SINGH. under Air Act 19-81. It is being-authorised for said emissions, as per the 
standards, in environment, by the Board as per enclosed conditions . 
This consent is valid for the period from 18/12/2021 to 3V07/2023. 
Inspite of the conditions and provisions mentioned in this consent order UP PolJution Control Board 
reserves its right and.powers to reconsider/amend any or all conditions under section·21 (6) of the 
Air (Previntion and Controt of Pollution) Act, 1981 as amended. 
This consent is being issued with the permission of competent authority . RAMESH 

KUMAR 
SINGH 

. Dlgitaly signed by 
0. RAMESHKUMAA 
' SINGH 
D.ttt,:2021.12.18 
12:27:39-+05°30' 

For and on lfehalf O"fU.P. Pollution Control Board 

R.O., UPPCB PRAYAGRAJ. 

Enclosi:d : As above 
(condition of consent): 

Copy to: CEO-2, UPPCB LUCKNOW. 
Digitally sign~ by 
RAMESH KUMAR SINGH 

KUMAR SINGH·~ 1e:202 1-12-18 
12:27:49 +Os-30' 

RAMESH 

R.O., UPPCB PRAYAGRAJ. 
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U.P. Pollution Control Board 

Dated: 18/12/2021 

CONDITIONS OF CONSENT 

I. This consent is valid only for the approved production capacity of FLY ASH, SOIL. . 
2. This consent is valid only for products and quantity mentioned above. Industry shall obtain prior 

approval before making any modification in product/ process /fuel/ plant machinery failing which 
consent would be deemed void. 

3(a) The maximum rate of emission of flue gas should not be more than the emission norms for the 
stacks. 

3(b) Air Pollution Source Details. 

Air.Pollution Source Details .. 
S.No Air Polution TypeofFuel 

Source 
Stack No. Parameters Height 

1 DGSET DIESEL 01 F>articulate AS PER (E)P 
Matter .ACT 1986 

i(c) . _The emissions by various stacks into the environment shoulq be as per the norms of the Board. 

Emission Oualitv Details.De.tail 
S.No I Stack No I Parameter I Standard 

Quantity of other pollutants should also be as per the norms prescribed by the Board/MOEF & CC/or 
otherwise mandatory . 
The equipment. for air pollution control system and monitoring ,as proposed by the industry and 
approved by the Board should be installed in their premises itself . 
The modification or installation in the existing pollution control equipments should be done only by 
prior approval of Board . 
The operation of air pollution control system and maintenance be done in such a way that the 
quantity of pollutants should be in accordance with the standards .prescribed by the Board/MoEF & 
CC/or otherwise mandatory . 
Unit should do provisions for fugitive emissions chimney/stack as per the nonns of the Board/MOEF 
& CC/or otherwise mandatory . 
The unit should submit the stack emissions monitoring report within one month from issuance of 
consent order along with the point wise compliance report of the consent order . Further quarterly 
monitering report should be submitted . 

The Unit will me the renewal application at least 2 months prior to the expiry of this Order. 
Specific Conditions: 

1. This CTO is valid for Back filling of J\sh (Received from PPGCL) and Soil in Bhukhand No. 180, 
Purebaijnath, Bara, Prayagraj. 
2. Unit is directed to submit Ambient Air Quality Monitoring Report in every quarter done by 
approved laboratory. 
3. Unit will ensure green belt area in premises. 
4. The unit is directed to transport fly ash in covered manner. 
5. Unit is directed to submitted analysis report of ground water regarding heavy metals. 
6. This CTO is subjective to mining officer Letter No. 584/khanij/2020-21 DATED 12.02.2021 
7 .. Unit is directed to comply the conditions of LOI between PPGCL & MIS RAMRAJ SINGH. 
8. Unit Will enSure to comply the provisions ofE (P) Act 1986 and direttions issued by State & 
Central Pollution Control Board time to time. 
9. The unit is directed to proper lining of bank filling area before back filing to avoid leachate of 
heavy metals. . 
10. Unit is directed to remove the water from mining area before back filliiig. 

RAMESH 
KUMAR 
SINGH 

Digitally signed 1:iy 
RAMESH KUMM! 

·slNlJH 
E>.!ti!:2021.12.18 
12:28:07 -t-05"30' 
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Issued with the permission of competent authority. 

For and on behalf of U.P. Pollution Control Board • 

R.O., UPPCB PRAYAGRAJ. 
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GST No. D9GAHPS4004M1Z0 Mob. 887655690 

Ram Raj Singh 

Registered Government Contractor and General Order Supplier 

Ref No. 

To, 

Regional Officer, 

UP PCB Prayagraj 

Akauriya Bara, Prayagraj 

dated 01.02.2022 

Subject: Regarding submission of compliance Report 

Sir, 

With this letter, I am submitting the compliance report of our 
work which we are doing with full responsibility and the 

conditions prescribed by you. 

Sd-

Ramraj Singh 
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Compliance Report 

lease details and condition backfilling: - We M/s RAMRAJ SINGH going to work with PPGCL for pond 
ash transportation in the nearest abandoned mines. 

lease Details: - Pure Baijnath, Plot no. 180, Tehsil: Bara, Dist. Prayagraj 

Mines Owner: - Smt. Ramrati Devi 

To fill the abandoned mine we require pond ash which we will be getting from PPGCL. 

Utilization of ash for reclamation of low-laying areas abandoned quarries is recognized as an 

alternat~ option and therefore, MoEF & CC has issued a notification dated 281h August 2019 to 

address utilization off ash for various purposes including low lying filling area backfilling of 
abandoned mine void. 

Scope of Work: - To transport the Pond Ash from PPGCL Ash Dyke to abandoned mines in Pure 

Baijnath, Plot no. 180, Tehsil: Bara, Dist . Prayagraj area through covered dumpers backfilling of mine 

void covering the top layer with the soil & plantation. 

Modes of loading, unloading and t ransportation of fly ash .bottom ash & pond ash 

Transportation: -

• Pond ash will be transported to abandoned mines by trucks covered 
suitably withtarpauHns 

Loading:- Excavation of pond ash will be done through .Poclain, Dozer and covered 
dumpers. The Pond ash will be in moistured condition and water sprinkled shall be done 
to avoid any fugttive emission. 

Covering ash to avoid any fugitive emission and cleaning of roads will be taken care of. 
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Compliance Report 

Monitoring :- Ground water sample will be analysed quarterly for the parameters. 

Restrictions : 

Reclamation of area by ash shall not be permitted in the following areas : 
i. Flood plain area/Ecologically Sensitive Areas. 

ii. Agriculture land/ area. 

iii. Reclamation of Forest land/ area is permissible only if clearance from 

MoEF&CC as per Forest Conservation Act, 1980 is available. 

Preparation of filling area 
The entire area meant to receive the ash and earth filling shall be stripped by minimum 

150 mm. The exact depth of stripping shall be decided by the Engineer-in-Charge 

depending upon nature of top soil and the vegetation present. All organic matter, 

vegetation, roots,stumps, bushes, rubbish, swamp materials, etc. shall be removed from 

the site. The stripping material and other unsuitable materials as referred above shall be 

kept away from the area to be filled up so that these do not get mixed up with filling 

material and disposed off to a place as decided by the Engineer- in-Charge. 

Levelling 

Protection of pond or water body adjoining or within the working site: If any pond 
or water body exists within or adjoining the low~ area/quarry then an earthen 
embankment of the cross-section as given in the Figure below be constructed 
around the pond or water body to protect it from spilling of ash or ingress of 
surface runoff into it. 

The soil used for the embankment should neither be granular nor black cotton 
soil. It should be of good quality for gee-technical application. Soil should be 
compacted to 95% proctor by Vibratory Roller of 15 T minimum capacity, in the 
layers of 25-30 cm and the optimum moisture content determined before 
execution of work. After attaining the desired height, the disposal area should 
be thoroughly compacted, graded followed by soil cover at least 15 cm 
thickness for proper reclamation of the land by 
grass turfing or appropriate plantation. 

Excavation of pond ash from borrow area: 
Borrow Area-location 

The location and permissible depth of excavation of the Borrow areas for pond 
ash shall be got specifically approved from concerned Thermal Power Station. 
The boundaries and permissible depth of excavation so approved shall be 

Jl( 72



Compliance Report 

strictly followed and no deviation shall be allowed. Similarly, routes for movement 
of all ash transportation vehicles, water tankers, equipment, etc. shall be got 
approved from Thermal Power Station. These shall be strictly followed and no 
deviation shall beallowed. 

The excavation surfaces and surface of waste materials shall be left in a 
reasonably smooth and even condition. All the excavations within the ash pond 
shall be at a minimum slope of 4 (Horizontal): 1 (Vertical) 

Site Clearance 

All areas required for borrowing shall be cleared of all trees and stumps, roots, 
bushes, rubbish and other objectionable material. Particular care shall be 
taken to exclude all organic matter from the ash to be placed in the fill. The 
cleared areas shall be maintained free of vegetation growth during the 
progress of the work. 

Stripping 
Borrow area shall be stripped of top layer by a depth of minimum 150 mm. The exact 

depth of stripping shall be decided by the Engineer-in-charge depending upon nature 

of top layer and the vegetation present. 

Borrow area watering & dewatering 

The natural moisture content of material in the borrow areas as well as the 
optimum moisture corresponding to the Proctor's maximum dry density for the 
material in the particular borrow area shall be obtained from laboratory tests. 
Additional moisture, if required, shall be introduced into the borrow area by 
watering well in advance of excavation to ensure uniformity of moisture content. 
If in any borrow area before or during excavation there is excess moisture, steps 
shall be taken to reduce the moisture by the selective excavation to secure the 
materials of required moisture content by excavating drainage ditches, by all 
owing adequate time for drying or by other means. To avoid formation of pools 
in the borrow areas during excavation operations, drainage ditches from borrow 
areas to the nearest outlets shall be excavated so as to obtain homogeneous 
mix. In general, all materials from a particular borrow area shall be mixture of 
materials obtained for the full depth of cut. 

Filling with pond ash 

Procedure 

JS 

The material shall be placed in the fill in continuous horizontal layers, stretching right across the 
whole section, not more than 300 mm in compacted thickness and rolled as herein specified. The 
length of one layer shall not exceed 150 meters at one stretch. The layers shall be compacted in 

strips overlapping not less than 600 mm, if the rolled surface of any fill is found to be too wet for 
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proper compaction, it shall be raked up, allowed to dry, or shall be worked with a harrow or any 

other approved equipment to reduce the moisture content to the required amount and then it 

shall be re-compacted before the next layerofash is placed. Ash surfaces are likely to become dry in 
short intervals especially during hot and dry weather and hence enough moisture shall be added 
~difference passes to ensure proper compaction. 

Placement of earth cover in filing area: -

Earth cover shall be laid simultaneously with the laying of compacted ash layers and on 

side slopes. As in the case ofash layers,compactedthickness of earth layers shall not be 

exceeding 300 mm. As far as top cover of earth is concerned, after the area has been 

covered with compacted ash up to 500 mm below the required finished level of the 

area, a compacted layer ofS00 mm thickness of suitable earth shall be placed over ash 

surface. This cover shall be placed in layers, each layer shall beof 250 mm in compacted 

thickness. 

Prevention of Pollution:-

It shall be responsibility of thermal power plant or his contractor that no air borne 
and water borne pollution shall occur during all stages of operations such as in 
Borrow areas, during transportation of ash/ earth, during placement of fill 
material etc. All measures such as water sprinkling covering mojstash/ earth 
with tarpaulins in open trucks, etc., shall be taken to done care of above. 

Disposal of Pond Ash in voids of abandoned mines: -

Mode of ash transportation to mine void area:·-
One offlowing mode of transport actions offlyash shall be used depending upon 
the topography of the area: 

1. Dumpers/ Trucks 

2. Merry Go Round (MGR) System 

3. Belt Conveyors in case of dry ash disposal 

4. Wet ash (lean slurry or high concentration slurry) through pipeline. 

Reclamation of Land filled site:-

After the quarry is filled to the permitted height as per DGMS, the same shall be 
provided with a soil cover and plantation shall be done with local fast-growing 
species (preferably trees), to make it a part of the overall post-mining land use 
pattern envisaged in the mine closure plan the design of surface contours and 
land profile will be in consonance with the surrounding features. A three-&:r 
plantation approach (consisting of large trees, smaller trees and shrubs) will be 
followed for overall eco-restoration of the area. This will also help in checking the 
surface run-off, preventing the water from percolation and maintaining the 
aesthetics beauty of the surrounding in general. A conceptual diagram of the 
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reclaimed mine void is presented below. 
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Conceptual Plan for Reclamation of Mine Void 
(Drawing not to Scale) 

During the mine void reclamation, t~e following measures are to be 
undertaken: 

i. Storm water drains shall be constructed for channelizJngthe run-off 
water away from the disposal site. 

ii. A 30 cm thick soil cover shall be provided to promote vegetation 
growth. 

iii. For plantation purpose, preference shall be given to both native 
species and mixed culture. The species will be selected carefully from 
the following groups for quick reclamation under the guidance of a 
taxonomist: 

Tree species forfuel wood and timber 
Forestry type tree species. 
Tree species wit h dense foliage for shade. 
Nat ive species. 

However, fruit bearing species shall be avoided. 

Precaution: -

The following precautionary measures are required for safe working 
during the reclamation activity: 

(i) Appropriate measures should be taken to prevent entry of 

cattle/livestockinsidethe disposal area during execution period. 

(ii) Care shall be taken to avoid any kind of nuisance/ inconvenience to the 
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public due to such dumping/ filling activities. 

(iii) Water sprinkling for dust suppression during handling of Ash shall be 

ensured from being air borne. 

After complete reclamation of the site, sign board shall be kept indicating the low 

lying land/ abandoned quarry has been reclaimed with ash. This will help to propagate 

the message of mine void using ash. 

Soil Cover on the top of ash fill: The voids so created due to removal of soil shall be 

filled up with ash with proper compaction and covered at top with soil cover. About 300-

500 mm thick soil layer shall be placed over the ash fill area. This should be done as an 

integral part of low-lying area development work. 

FLOW CHART FOR ASH Lifting and Disposal 

ASH DYKE AREA (POND ASH) 

Exavator - Exavator used for loading Ash hywa -use for transportation from pond ash 
Dozer used for Dozing of disposal of Ash. 
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Pond Ash Loading by Exavator 

Tarpouline Covering of Hywa 

Lime & Gypsum Lining 
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Ash Unloading and then disposal 

Soil Covering 
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Disposal Area 
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12 THE GAZETTE OF INDIA : EXTRAORDINARY    [PART II—SEC. 3(ii)] 

सीमेंआ िीआ र्ा पाइट प र्ा बोडा र्ा प नल): 

ii. सीमेंआ जवजनमााण:

iii. रेडी जमक् स कंि आ:

iv. राख और िीओ-पॉजलमर आधाररत जनमााण सामग्री:

v. लसंआडा र्ा कोल् ड बॉन्‍द डेड राख एग्रीगेआ का जनमााण:

vi. सड़कस, सड़क और फ्लाई ओवर के पशु् तस का जनमााण:

vii. बांधस का जनमााण:

viii. जनम् न भू-क्षेत्र का भराव:

ix. खजनि क्षेत्रस का भराव:

x. अजधभार वाल ेडम् पस में उपर्ोग:

xi. कृजष:

xii. तआीर् जिलस में तआरेखा सुरक्षा संरचनाओं का जनमााण:

xiii. अन्‍द र् ििेस को राख का जनर्ाात

xiv. अन्‍द र् (कृपर्ा जवजनर्िाष् आ करें):

20. सार : 

ब् र् रा सृजित मात्रा 

(एमआीपी) 

उपर्ोग क  गई मात्रा 

(एमआीपी) और (%) 

िेष मात्रा (एमआीपी) 

ररपोर्आिंग क  अवजध के 

ि रान राख  

पुरानी राख 

कुल 

21. कोई अन्‍द र् सूचना : 

वार्षाक अनुपालन ररपोआा, और जवयुुतत संर्ंत्रस और राख 

कुण् डस क  िेप राइट लस क  सॉफ्आ कॉपी ई-मेल:- moefcc-

coalash@gov.in पर भेिी िाए।  

22. प्राजधकृत हस्ट् ताक्षरकताा के हस्ट् ताक्षर 

MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE 

NOTIFICATION 

New Delhi, the 31st December, 2021 

S.O. 5481(E).—Whereas by notification of the Government of India in the erstwhile Ministry of 

Environment and Forests vide S.O.763 (E), dated the 14
th 

September, 1999, as amended from time to time, the Central 

Government, issued directions for restricting the excavation of top soil for manufacturing of bricks and promoting the 

utilisation of fly ash in the manufacturing of building materials and in construction activity within a specified radius of 

three hundred kilometres from the coal or lignite based thermal power plants; 

And whereas, to implement the aforesaid notification more effectively based on the polluter pays principle 

(PPP) thereby ensuring 100 per cent utilisation of fly ash by the coal or lignite based thermal power plants and for the 

sustainability of the fly ash management system, the Central Government reviewed the existing notification; and 

whereas environmental compensation needs to be introduced based on the polluter pays principle; 

Annexure-J
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And whereas, there is a need to conserve top soil by promoting manufacture and mandating use of ash based 

products and building materials in the construction sector; 

And whereas, there is a need to conserve top soil and natural resources by promoting utilisation of ash in 

road laying, road and flyover embankments, shoreline protection measures, low lying areas of approved projects, 

backfilling of mines, as an alternative for filling of earthen materials; 

And whereas, it is necessary to protect the environment and prevent the dumping and disposal of fly ash 

discharged from coal or lignite based thermal power plants on land; 

And whereas, in the said notification the phrase 'ash’, has been used which includes both fly ash as well as 

bottom ash generated from the Coal or Lignite based thermal power plants; 

And whereas, the Central Government intends to bring out a comprehensive framework for ash utilisation 

including system of environmental compensation based on polluter pays principle; 

And whereas, a draft notification on ash utilisation by coal or lignite thermal power plants in supersession of 

the notification  of the Government of India, Ministry of Environment and Forests published in the Gazette of India, 

Extra Ordinary part II, section 3, sub-section (i) vide S.O.763 (E), dated the 14
th 

September, 1999, by notification in 

exercise of the powers conferred under sub-section (1) and clause (v) of sub-section (2) of section 3 of the 

Environment (Protection) Act, 1986 (29 of 1986) read with clause (d) of sub-rule (3) of rule (5) of the Environment 

(Protection) Rules, 1986, was published in the Gazette of India, Extraordinary, Part II, section 3, sub-section (i), vide 

G.S.R. 285(E), dated the 22nd April, 2021 inviting objections and suggestions from all persons likely to be affected 

thereby before the expiry of sixty days from the date on which copies of the Gazette containing the said draft 

provisions were made available to the public; 

And, whereas all the objections and suggestions received from all persons likely to be affected thereby in 

respect of the said draft notification have been duly considered by the Central Government; 

Now, therefore, in exercise of the powers conferred by sub-section (1) and clause (v) of sub-section (2) of section 

3 of the Environment (Protection) Act, 1986 (29 of 1986) read with clause (d) of sub-rule (3) of rule (5) of the 

Environment (Protection) Rules, 1986, and in supersession of the Notification S.O.763 (E), dated the 14
th 

September, 

1999 except as respect things done or omitted to be done before such supersession, the Central Government hereby 

issues the following notification on ash utilisation from coal or lignite thermal power plants which shall come into 

force on the date of the publication of this notification, namely:-  

A. Responsibilities of thermal power plants to dispose fly ash and bottom ash.—

(1) Every coal or lignite based thermal power plant (including captive or co-generating stations or both) shall be

primarily responsible to ensure 100 per cent utilisation of ash (fly ash, and bottom ash) generated by it in an

eco-friendly manner as given in sub-paragraph (2);

(2) The ash generated from coal or lignite based thermal power plants shall be utilised only for the following

eco-friendly purposes, namely:-

(i) Fly ash based products viz. bricks, blocks, tiles, fibre cement sheets, pipes, boards, panels;

(ii) Cement manufacturing, ready mix concrete;

(iii) Construction of road and fly over embankment, Ash and Geo-polymer based construction material;

(iv) Construction of dam;

(v) Filling up of low lying area;

(vi) Filling of mine voids;

(vii) Manufacturing of sintered or cold bonded ash aggregate;

(viii) Agriculture in a controlled manner based on soil testing;

(ix) Construction of shoreline protection structures in coastal districts;
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(x) Export of ash to other countries;

(xi) Any other eco-friendly purpose as notified from time to time.

(3) A committee shall be constituted under the chairmanship of Chairman, Central Pollution Control Board

(CPCB) and having representatives from Ministry of Environment, Forest and Climate Change (MoEFCC),

Ministry of Power, Ministry of Mines, Ministry of Coal, Ministry of Road Transport and Highways,

Department of Agricultural Research and Education, Institute of Road Congress, National Council for

Cement and Building Materials, to examine and review and recommend the eco-friendly ways of utilisation

of ash and make inclusion or exclusion or modification in the list of such ways as mentioned in Sub-

paragraph (2) based on technological developments and requests received from stakeholders. The committee

may invite State Pollution Control Board or Pollution Control Committee, operators of thermal power plants

and mines, cement plants and other stakeholders as and when required for this purpose. Based on the

recommendations of the Committee, Ministry of Environment, Forest and Climate Change (MoEFCC) may

publish such eco-friendly purpose.

(4) Every coal or lignite based thermal power plant shall be responsible to utilise 100 per cent ash (fly ash and

bottom ash) generated during that year, however, in no case shall utilisation fall below 80 per cent in any

year, and the thermal power plant shall achieve average ash utilisation of 100 per cent in a three years cycle:

Provided that the three years cycle applicable for the first time is extendable by one year for the 

thermal power plants where ash utilisation is in the range of 60-80 per cent, and two years where ash 

utilisation is below 60 per cent and for the purpose of calculation of percentage of ash utilisation, the 

percentage quantity of utilisation in the year 2021- 2022 shall be taken into account as per the table below: 

Utilisation percentages of thermal 

power plants 

First compliance Cycle to 

meet 100 per cent utilisation 

Second compliance cycle 

onwards, to meet 100 per cent 

utilisation 

>80 per cent 3 years 3 years 

60-80 per cent 4 years 3 years 

<60 per cent 5 years 3 years 

Provided further that the minimum utilisation percentage of 80 per cent shall not be applicable to the 

first year and first two years of the first compliance cycle for the thermal power plants under the utilisation 

category of 60-80 per cent and <60 per cent, respectively. 

Provided also that 20per cent of ash generated in the final year of compliance cycle may be carried 

forward to the next cycle which shall be utilised in the next three years cycle along with the ash generated 

during that cycle. 

(5) The unutilised accumulated ash i.e. legacy ash, which is stored before the publication of this

notification, shall be utilised progressively by the thermal power plants in such a manner that the utilization

of legacy ash shall be completed fully within ten years from the date of publication of this notification and

this will be over and above the utilisation targets prescribed for ash generation through current operations of

that particular year:

Provided that the minimum quantity of legacy ash in percentages as mentioned below shall be 

utilised during the corresponding year and the minimum quantity of legacy ash is to be calculated based on 

the annual ash generation as per installed capacity of thermal power plant.   

Year from date of publication 1
st
 2

nd
 3

rd
 -10

th
 

Utilisation of legacy ash (in percentage 

of Annual ash) 

At least 20 per cent At least 35 per cent At least 50 per cent 
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Provided further that the legacy ash utilisation shall not be required where ash pond or dyke has 

stabilised and the reclamation has taken place with greenbelt or plantation and the concerned State Pollution 

Control Board shall certify in this regard. Stabilisation and reclamation of an ash pond or dyke including 

certification by the Central Pollution Control Board (CPCB) or State Pollution Control Board (SPCB) or 

Pollution Control Committee (PCC) shall be carried out within a year from the date of publication of this 

notification. The ash remaining in all other ash ponds or dykes shall be utilised in progressive manner as per 

the above mentioned timelines. 

Note: The obligations under sub-paragraph (4) and (5) above for achieving the ash utilisation targets shall be 

applicable from 1
st
 April, 2022. 

(6) Any new as well as operational thermal power plant may be permitted an emergency or temporary ash pond

with an area of 0.1 hectare per Mega Watt (MW). Technical specifications of ash ponds or dykes shall be as

per the guidelines of Central Pollution Control Board (CPCB) made in consultation with Central Electricity

Authority (CEA) and these guidelines shall also lay down a procedure for annual certification of the ash pond

or dyke on its safety, environmental pollution, available volume, mode of disposal, water consumption or

conservation in disposal, ash water recycling and greenbelt, etc., and shall be put in place within three

months from the date of publication of this notification.

(7) Every coal or lignite based thermal power plant shall ensure that loading, unloading, transport, storage and

disposal of ash is done in an environmentally sound manner and that all precautions to prevent air and water

pollution are taken and status in this regard shall be reported to the concerned State Pollution Control Board

(SPCB) or Pollution Control Committee (PCC) in Annexure attached to this notification.

(8) Every coal or lignite based thermal power plant shall install dedicated silos for storage of dry fly ash silos for

at least sixteen hours of ash based on installed capacity and it shall be reported upon to the concerned State

Pollution Control Board (SPCB) or Pollution Control Committee (PCC) in the Annexure and shall be

inspected by Central Pollution Control Board (CPCB) or State Pollution Control Board (SPCB) or Pollution

Control Committee (PCC) from time to time.

(9) Every coal or lignite based thermal power plant (including captive or co-generating stations or both) shall

provide real time data on daily basis of availability of ash with Thermal Power Plant (TPP), by providing link

to Central Pollution Control Board’s web portal or mobile phone App for the benefit of actual user(s).

(10) Statutory obligation of 100 per cent utilisation of ash shall be treated as a change in law, wherever applicable.

B. For the purpose of utilisation of ash, the subsequent sub-paras shall apply.—

(1) All agencies (Government, Semi-government and Private) engaged in construction activities such as road

laying, road and flyover embankments, shoreline protection structures in coastal districts and dams within

300 kms from the lignite or coal based thermal power plants shall mandatorily utilise ash in these activities:

Provided that it is delivered at the project site free of cost and transportation cost is borne by such coal or

lignite based thermal power plants.

Provided further that thermal power plant may charge for ash cost and transportation as per mutually agreed

terms, in case thermal power plant is able to dispose the ash through other means and those agencies makes a

request for it and the provisions of ash free of cost and free transportation shall be applicable, if thermal

power plant serves a notice on the construction agency for the same.

(2) The utilisation of ash in the said activities shall be carried out in accordance with specifications and

guidelines laid down by the Bureau of Indian Standards, Indian Road Congress, Central Building Research

Institute, Roorkee, Central Road Research Institute, Delhi, Central Public Works Department, State Public

Works Departments and other Central and State Government Agencies.
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(3) It shall be obligatory on all mines located within 300 kilometres radius of thermal power plant, to undertake

backfilling of ash in mine voids or mixing of ash with external Overburden dumps, under Extended Producer

Responsibility (EPR). All mine owners or operators (Government, Public and Private Sector) within three

hundred kilometres (by road) from coal or lignite based thermal power plants, shall undertake measures to

mix at least 25 per cent of ash on weight to weight basis of the materials used for external dump of

overburden, backfilling or stowing of mine (running or abandoned as the case may be) as per the guidelines

of the Director General of Mines Safety (DGMS):

Provided that such thermal power stations shall facilitate the availability of required quantity of ash by

delivering ash free of cost and bearing the cost of transportation or cost or transportation arrangement

decided on mutually agreed terms and mixing of ash with overburden in mine voids and dumps shall be

applicable for the overburden generated from the date of publication of this notification and the utilisation of

ash in the said activities shall be carried out in accordance with guidelines laid down by the Central Pollution

Control Board, Director General of Mines Safety and Indian Bureau of Mines.

Explanation.- For the purpose of this sub-paragraph, it is also clarified that the provisions of ash free of cost

and free transportation shall be applicable, if thermal power plants serve a notice on the mine owner for the

same and the mandate of using 25 per cent of ash for mixing with overburden dump and filling up of mine

voids shall not be applicable unless a notice is served on the mine owner by thermal power plant.

(4) (i) All mine owners shall get mine closure plans (progressive and final) to accommodate ash in the mine

voids and the concerned authority shall approve mine plans for disposal of ash in mine voids and mixing of

ash with overburden dumps. The Ministry of Environment, Forest and Climate Change (MoEFCC) has issued

guidelines on 28
th

 August, 2019 regarding exemption of requirement of Environmental Clearance of thermal

power plants and coal mines along with the guidelines to be followed for such disposal.

(ii) The Ministry in consultation with Central Pollution Control Board (CPCB), Director General of Mine

Safety (DGMS) and Indian Bureau of Mines (IBM) may issue further guidelines time to time to facilitate ash

disposal in mine voids and mixing with overburden dumps and it shall be the responsibility of mine owners

to get the necessary amendments or modifications in the permissions issued by various regulatory authorities

within one year from the date of identification of such mines.

(5) (i) There shall be a committee headed by Chairperson, Central Pollution Control Board (CPCB) with

representatives from Ministry of Environment, Forest and Climate Change, Ministry of Power, Ministry of

Mines, Ministry of Coal, Director General of Mine Safety and Indian Bureau of Mines for identification of

mines for backfilling of mine voids with ash or mixing of ash with overburden dump including examination

of safety, feasibility (not economic feasibility) and aspects of environmental contamination and the

committee shall get updated quarterly reports prepared regarding identified mines (both underground and

opencast) for the stakeholder Ministries or Departments and the committee shall start identifying the suitable

mines immediately after the publication of this notification.

(ii) Thermal power plants or mines shall not wait for disposal of ash till the identification is done by the

above mentioned committee, to meet the utilisation targets mandated as above.

(6) Filling of low lying areas with ash shall be carried out with prior permission of the State Pollution Control

Board or Pollution Control Committee for approved projects, and in accordance with guidelines laid down by

Central Pollution Control Board (CPCB) and the State Pollution Control Board or Pollution Control

Committee (PCC) shall publish approved sites, location, area and permitted quantity annually on its website.

(7) Central Pollution Control Board after engaging relevant stakeholders, shall put in place the guidelines within

one year for all types of activities envisaged under this notification including putting in place time bound

online application process for the grant permission by State Pollution Control Boards (SPCBs) or Pollution

Control Committees (PCCs).
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(8) All building construction projects (Central, State and Local authorities, Govt. undertakings, other Govt.

agencies and all private agencies) located within a radius of three hundred kilometres from a coal or lignite

based thermal power plant shall use ash bricks, tiles, sintered ash aggregate or other ash based products,

provided these are made available at prices not higher than the price of alternative products.

(9) Manufacturing of ash based products and use of ash in such products shall be in accordance with

specifications and guidelines laid down by the Bureau of Indian Standards, Indian Road Congress, and

Central Pollution Control Board.

C. Environmental compensation for non-compliance.—

(1) In the first two years of a three years cycle, if the coal or lignite based thermal power plant (including captive

or co-generating stations or both) has not achieved at least 80 per cent ash (fly ash and bottom ash)

utilisation, then such non-compliant thermal power plants shall be imposed with an environmental

compensation of Rs. 1000 per ton on unutilised ash during the end of financial year based on the annual

reports submitted and if it is unable to utilise 100 per cent of ash in the third year of the three years cycle, it

shall be liable to pay an environmental compensation of Rs. 1000 per ton on the unutilised quantity on which

environmental compensation has not been imposed earlier:

Provided that the environmental compensation shall be estimated and imposed at the end of last year of the

first compliance cycle as per the various utilisation categories as mentioned in sub-paragraph (4) of Para A.

(2) Environmental compensation collected by the authorities shall be deposited in the designated account of

Central Pollution Control Board.

(3) In case of legacy ash, if the coal or lignite based thermal power plant (including captive or co-generating

stations or both) has not achieved utilisation equivalent to at least 20 per cent (for the first year), 35 per cent

(for the second year), 50 per cent (for third to tenth year) of ash generated based on installed capacity, an

environmental compensation of Rs. 1000 per ton of unutilised legacy ash during that financial year shall be

imposed and if the utilization of legacy ash is not completed at the end of 10 years, an environmental

compensation of Rs.1000 per ton shall be imposed on the remaining unutilised quantity which has not been

imposed earlier.

(4) It shall be the responsibility of the transporters or vehicle owner to deliver ash to authorised purchaser or user

agency and if it is not complied, then an environmental compensation of Rs. 1500 per ton on such quantity as

mis-delivered to unauthorised users or non- delivered to authorised users will be imposed besides prosecution

of such non-compliant transporters by State Pollution Control Board (SPCB) or Pollution Control Committee

(PCC).

(5) It is the responsibility of the purchasers or user agencies to utilise ash in an eco-friendly manner as laid down

at para B of this notification and if it is not complied, then an environmental compensation of Rs. 1500 or per

ton shall be imposed by State Pollution Control Board (SPCB) or Pollution Control Committee (PCC).

(6) If the user agencies do not utilise ash to the extent obligated under para B or the extent to which they have

been intimated through Notice(s) served under sub-paragraph (1) of para D, whichever is lower, they shall be

liable to pay Rs. 1500 per ton of ash for the quantity they fall short off:

Provided that the environmental compensation on building constructions shall be levied at Rs.75/- per square

feet of built up area of construction.

(7) (i) The environmental compensation collected by Central Pollution Control Board from the thermal power

plants and other defaulters shall be used towards the safe disposal of the unutilised ash and the fund may also

be utilised for advancing research on use of ash including ash based products.

(ii) The liability of ash utilisation shall be with thermal power plants even after imposition of environmental

compensation on unutilised quantities and in case thermal power plant achieves the ash utilisation of any
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particular cycle after imposition of environmental compensation in subsequent cycles, the said amount shall 

be returned to thermal power plant after deducting 10 per cent of the environmental compensation collected 

on the unutilised quantity during the next cycle and deduction of 20 per cent, 30 per cent, and so on, of the 

environmental compensation collected is to be made in case of utilisation of ash in subsequent cycles. 

D. Procedure for supply of ash or ash based products.—

(1) The owner of thermal power plants or manufacturers of ash bricks or tiles or sintered ash aggregate shall

serve written notice to persons or agencies who are liable to utilise ash or ash based products, offering for

sale, or transport or both.

(2) Persons or user agencies who have been served notices by owner of thermal power plants or manufacturers of

ash bricks or tiles or sintered ash aggregate, if they have already tied up with other agencies for the purpose

of utilisation of ash or ash products, shall inform the thermal power plant accordingly, if they cannot use any

ash or ash products or use reduced quantity.

E. Enforcement, Monitoring, Audit and Reporting.—

(1) The Central Pollution Control Board (CPCB) and the concerned State Pollution Control Board (SPCB) or

Pollution Control Committee (PCC) shall be the enforcing and monitoring authority for ensuring compliance

of the provisions and shall monitor the utilisation of ash on quarterly basis. Central Pollution Control Board

shall develop a portal for the purpose within six months of date of publication of the notification. The

concerned District Magistrate shall have concurrent jurisdiction for enforcement and monitoring of the

provisions of this notification.

(2) (i) Thermal power plants shall upload monthly information regarding ash generation and utilisation by 5th of

the next month on the web portal. Annual implementation report (for the period 1
st
 April to 31

st
 March)

providing information about the compliance of provisions in this notification shall be submitted by the

30
th

 day of April, every year to the Central Pollution Control Board, concerned State Pollution Control Board

or Pollution Control Committee (PCC), Central Electricity Authority (CEA), and concerned Integrated

Regional Office of Ministry of Environment, Forest and Climate Change by the coal or lignite based thermal

power plants. Central Pollution Control Board and Central Electricity Authority shall compile the annual

reports submitted by all the thermal power plants and submit to Ministry of Environment, Forest and Climate

Change by 31st May.

(ii) All other user agencies shall submit consumption or utilisation or disposal of ash and use of ash based

products as mandated in this notification in the compliance report of Environmental Clearance (EC) issued by

Ministry of Environment, Forest and Climate Change or State Level Environment Impact Assessment

Authority (SEIAA) or Consent to Operate (CTO) issued by State Pollution Control Board (SPCB) or

Pollution Control Committee (PCC), whichever is applicable. The Central Pollution Control Board (CPCB)

or State Pollution Control Board (SPCB) or Pollution Control Committee (PCC) shall publish annual report

of ash utilisation of all other agencies except thermal power plants to review the effective implementation of

the provisions of the notification.

(3) For the purpose of monitoring the implementation of the provisions of this notification, a committee shall be

constituted under the Chairperson, Central Pollution Control Board (CPCB), with members from Ministry of

Power, Ministry of Coal, Ministry of Mines, Ministry of Environment, Forest and Climate Change, Ministry

Road Transportation and Highways, Department of Heavy Industry as well as any concerned stakeholder(s),

to be nominated by the Chairman of the committee. The committee may make recommendations for effective

and efficient implementation of the provisions of the notification. The committee shall meet at least once in

six months and review annual implementation reports and the committee shall also hold stakeholder

consultations for monitoring of ash utilisation as mandated by this notification by inviting relevant

stakeholder(s) at least once in six months. The committee shall submit the six monthly report to Ministry of

Environment, Forest and Climate Change (MoEFCC).
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(4) For the purpose of resolving disputes between thermal power plants and users of ash or manufacturer of ash

based products, the State Governments or Union territory administration constitute a Committee within three

months from the date of publication of this notification under the Chairman, State Pollution Control Board

(SPCB) or Pollution Control Committee (PCC) with representatives from Department of Power, and one

representative from the Department which deals with the subject of concerned agency with which dispute is

made.

(5) The compliance audit for ash disposal by the thermal power plants and the user agency shall be conducted by

auditors, authorised by Central Pollution Control Board (CPCB) and audit report shall be submitted to

Central Pollution Control Board (CPCB) and concerned State Pollution Control Board (SPCB) or Pollution

Control Committee (PCC) by 30th November every year. Central Pollution Control Board (CPCB) and

concerned State Pollution Control Board (SPCB) or Pollution Control Committee (PCC) shall initiate action

against non-compliant thermal power plants within fifteen days of receipt of audit report.

[F. No. HSM-9/1/2019-HSM] 

NARESH PAL GANGWAR, Jt. Secy. 

Annexure 

Ash Compliance Report (for the period 1
st
 April-31

st
 March) to be submitted on or before 31

st
 May. 

Sl. No. Details 

1. Name of Power Plant 

2. Name of the company 

3. District 

4. State 

5. Postal address for communication: 

6. E-mail:

7. Power Plant installed capacity (MW): 

8. Plant Load Factor (PLF): 

9. No. of units generated (MWh): 

10. Total area under power plant (ha): 

(including area under ash ponds) 

11. Quantity of coal consumption during reporting period (Metric 

Tons per Annum): 

12 Average ash content in percentage (per cent): 

13. Quantity of current ash generation during reporting period 

(Metric Tons per Annum): 

Fly ash (Metric Tons per Annum): 

Bottom ash (Metric Tons per Annum): 

14. Capacity of dry fly ash storage silo(s) (Metric Tons) : 

15 Details of utilisation of current ash generated during reporting 

period 

(a) Total quantity of current ash utilised (MTPA) during

reporting period:

(b) Quantity of fly ash utilised (MTPA):

(i) Fly ash based products (bricks or blocks or tiles or

fibre cement sheets or pipes or boards or panels)

(ii) Cement manufacturing:
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(iii) Ready mix concrete:

(iv) Ash and Geo-polymer based construction material:

(v) Manufacturing of sintered or cold bonded ash

aggregate:

(vi) Construction of roads, road and fly over embankment:

(vii) Construction of dams:

(viii) Filling up of low lying area:

(ix) Filling of mine voids:

(x) Use in overburden dumps:

(xi) Agriculture:

(xii) Construction of shoreline protection structures in

coastal districts;

(xiii) Export of ash to other countries:

(xiv) Others (please specify):

(c) Quantity of bottom ash utilised (MTPA):

(i) Fly ash based products (bricks or blocks or tiles or

fibre cement sheets or pipes or boards or panels):

(ii) Cement manufacturing:

(iii) Ready mix concrete:

(iv) Ash and Geo-polymer based construction material:

(v) Manufacturing of sintered or cold bonded ash 

aggregate:

(vi) Construction of roads, road and flyover embankment:

(vii) Construction of dams:

(viii) Filling up of low lying area:

(ix) Filling of mine voids:

(x) Use in overburden dumps:

(xi) Agriculture:

(xii) Construction of shoreline protection structures in

coastal districts:

(xiii) Export of ash to other countries:

(xiv) Others (please specify):

Total quantity of current ash unutilised (MTPA) during 

reporting period: 

16. Percentage utilisation of current ash generated during reporting 

period (per cent): 

17. Details of disposal of ash in ash ponds 

(a) Total quantity of ash disposed in ash pond(s) (Metric Tons)

as on 31
st
 March (excluding reporting period):

(b) Quantity of ash disposed in ash pond(s) during reporting 

period (Metric Tons):

(c) Total quantity of water consumption for slurry discharge 

into ash ponds during reporting period (m
3
):

(d) Total number of ash ponds:

(i) Active:

(ii) Exhausted (yet to be reclaimed):

(iii) Reclaimed:

(e) total area under ash ponds (ha):

18. Individual ash pond details  

Ash pond-1,2, etc (please provide below mentioned details 

separately, if number of ash ponds is more than one) 

(a) Status: Under construction or Active  or Exhausted or 
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Reclaimed 

(b) Date of start of ash disposal in ash pond (DD/MM/YYYY or 

MMYYYY):

(c) Date of stoppage of ash disposal in ash pond after

completing its capacity (DD/MM/YYYY or MM/YYYY):

(Not applicable for active ash ponds)

(c) area (hectares):

(d) dyke height (m):

(d) volume (m
3
):

(e) quantity of ash disposed as on 31
st
 March (Metric Tons):

(f) available volume in percentage (per cent) and quantity of ash

can be further disposed (Metric Tons):

(g) expected life of ash pond (number of years and months):

(e) co-ordinates (Lat and Long):

(please specify minimum 4 co-ordinates) 

(f) type of lining carried in ash pond: HDPE lining or LDPE 

lining or clay lining or No lining

g) mode of disposal: Dry disposal or wet slurry (in case of wet

slurry please specify whether HCSD or MCSD or LCSD)

(h) Ratio of ash: water in slurry mix (1:___ ):

(i) Ash water recycling system (AWRS) installed and 

functioning: Yes or No

(j) Quantity of wastewater from ash pond discharged into land

or water body (m3):

(k) Last date when the dyke stability study was conducted and

name of the organisation who conducted the study:

(l) Last date when the audit was conducted and name of the 

organisation who conducted the audit:

19. Quantity of legacy ash utilised (MTPA): 

i. Fly ash based products (bricks or blocks or tiles or

fibre cement sheets or pipes or boards or panels):

ii. Cement manufacturing:

iii. Ready mix concrete:

iv. Ash and Geo-polymer based construction material:

v. Manufacturing of sintered or cold bonded ash

aggregate:

vi. Construction of roads, road and flyover embankment:

vii. Construction of dams:

viii. Filling up of low lying area:

ix. Filling of mine voids:

x. Use in overburden dumps:

xi. Agriculture:

xii. Construction of shoreline protection structures in

coastal districts;

xiii. Export of ash to other countries:

xiv. Others (please specify):

20. Summary: 

Details Quantity generated (MTP) Quantity utilised 

(MTP) and (per cent) 

Balance quantity (MTP) 
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Current ash during 

reporting period 

Legacy ash 

Total 

21. Any other information: 

Soft copy of the annual compliance report, and shape files 

of power plant and ash ponds may be e-mailed to:- moefcc-

coalash@gov.in 

22. Signature of Authorised Signatory 

Uploaded by Dte. of Printing at Government of India Press, Ring Road, Mayapuri, New Delhi-110064 

and Published by the Controller of Publications, Delhi-110054. 
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OFFICE OF SUB DIVISIONAL MAGISTRATE BARA PRAYAGRAJ 

No.25P4/ST-2021 

1. District Magistrate 

Prayagraj 

2. Senior Mining Officer 

Prayagraj 

dated 2nd February, 2022 

3. Regional Officer 

Pollution Control Board 

Jhunsi - Prayagraj 

4. ARTO 

Prayagraj 

No objection for filling by collected soil from over burden by 

PPGCL Company Lohgara was granted to Smt. Ramrati Devi wife of 

Shri Devraj Singh R/o village Akoria Tehsil Bara, District Prayagraj on 

plot no.180 rakba 5 acre situated in village Pure Baijnath, which is 

recorded in banjar khata in revenue records according to condition 

No.13 mentioned thereon the no objection was given for filling from 

soil collected by over burden and to Shri Amrit Rao RTNS Bilkan Pvt. 

Ltd. Area filling of trenches happened over the land of cultivators of 

village Janwa is beign done with the consent of cultivators. In this 

regard complaints again and again are being received that these 

persons are performing work by not following the guidelines of 

pollution. The complaints are being received again and again against 

Smt. Ramrati Devi R/o village Akoria that she is not following the 

provision given in condition no.13. 
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The point-wise report of Tehsildar Bara has been received on 

complaint letter of Shri Ram Kailash Singh S/o Shri Ram Sajivan 

Singh R/o village Geez Pure Baijnath P.S. and Tehsil Bara, wherein it 

is mentioned that plot no.180 rakba 3.721 of village Pure Baijnath 

which is recorded in banjar khata, for mining in above plot, lease of 

5 acre land was granted to Smt. Ramrati devi wife of Devraj Singh 

R/o village Akoria Tehsil Bara. This lease is from dated 26.11.2014 to 

25.11.2019. according to conditions of mining lease the plantation is 

to be done after getting done levelling. The lease holder instead over 

burden soil by mixing of water and ash of PPGCL is doing work of 

filling of above mine. Son of lease holder Smt. Rajrati was restrained 

even then filling is continuing. Hence, report of filling only by over 

burden soil and not filling from ash is forwarded for necessary action . 

The report of Tehsildar dated 01.02.2022 and photographs of spot 

and other evidence are enclosed for ready reference and for perusal. 

These persons are doing transportation through trucks, due to which 

there is existing possibility of air pollution. Hence, getting done 

enquiry of above matter is necessary. 

Detailed guidelines have been given in regard to management 

of LI ash in government of India Gazette notification issued on 31st 

December, 2021. Drawing attention towards sub point no. (3) to point 

no. (10) of point no. (B) is necessary, whereby direction has been 

given to do filling of mines only after mixing ashes with collection of 

adhibhar. (enclosed). 

From perusal of enquiry report of above complaint letter by 

different medium such as evidence received from whatsapp and 

flowing of dust from vehicles used in transportation of ashes during 

visit of area it is clear that norms and directions are not being followed 
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ss 
and detailed departmental enquiry of above reference is most 

necessary in order to prevent pollution of environment. Hence, 

enquiry report is respectfully forwarded with other evidence and 

enclosures for proceeding . 

Encl. as above 

Sd/-

(Saumya Gururani) 

Joint Magistrate/ Sub Divisional Magistrate Bara 

Prayagraj 

No. as aforesaid 

Copy to-

1. Manager PPGCL Lohmara Bara for information and necessary 

action 

2. Regional officer Bara for information and necessary action . 

Sd/-

(Saumya Gururani) 

Joint Magistrate/ Sub Divisional Magistrate Bara 

Prayagraj 

//True translated copy// 
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OFFICE OF SUB DIVISIONAL MAGISTRATE BARA, PRAYAGRAJ 

No.2612/ ST-2021 dated 5th February, 2022 

1. Manager 

PPGCL Lohgara Bara 

Prayagraj 

2. Smt. Ramrati Devi W/o Shri Devraj Singh 

R/o village Akoria Tehsil Bara 

Prayagraj 

3. Shri Amrit Rai 

TRSMS Buildcon Pvt. Ltd. 

Bara Prayagraj 

This is to inform you that in last week by different mediums 

(whatsapp, written letter, telephone and officer inspection etc.) the 

complaint is being received that you are not following the pollution 

and ashes management rules /directions specially the work of filling 

of trenches by ashes is being done without expulsion of water from 

the mines in village Lalai. The direction in detail has been given by 

the minister of Environment and Climate change on 31.12.2021 for 

filling the mines only after mixing ashes with adhibhar collection 

which is not been done. 
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Hence, this notice is being issued to you with t his strict warning 

that you will ensure compliance of all directions in letter and spirit ti ll 

completion of inquiry, in case of otherwise legal action will be taken 

against you, the entire responsibility of which wil l be on your part. 

The directions are enclosed for ready reference. This is also to inform 

you that there is liability of manager PPGCL Lohgara Bara to get 

complied with the directions for disposal of fly ash given in notification 

dated 31.12.2021 by Govt. of India. 

Encl: As above. 

No. As aforesaid . 

Copy to: 

Sd/ ­

(Saumya Gururani) 

Joint Magistrate/ Sub Divisional Magistrate Bara 

Prayagraj 

District Magistrate Prayagraj for perusal. 

Sd/ ­

(Saumya Gururani) 

Joint Magistrate/ Sub Divisional Magistrate Bara 

Prayagraj 

/True translated copy/ 
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To, 

Sir, 

The Regional Pollution Control Board 

Jhusi, Prayagraj 

This is to respectfully inform that I Ram Kailash Singh S/o Ram 

Jeevan R/o Pure Baijnath Bara, Prayagraj. Someone in objection of 

ashes dumping had given complaint application to District Magistrate 

on 02.12.2021 in my name, I did not lodge any complaint. The 

villagers are appreciating the filling work of trenches done by me, in 

which regard I have given one notary affidavit having photograph 

today on 07.02.2022 to District Magistrate, photocopy whereof is 

enclosed. 

Hence, it is humbly requested that I have not lodged any complaint, 

information whereof I am giving in your office also. 

Dated -07.02.2022 Applicant 

T .I. Ram Kailash Singh 

S/o Ram Sajivan 

R/o Pure Kailash 

Bara Prayagraj 

//True translated copy// 
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Telephone No. 0532-2509727 

REGIONAL OFFICE UTTAR PRADESH POLLUTION CONTROL BOARD 

AWAS VIKAS PARISHAD COLONY SECTOR 10, YOJNA NO.3 

JHUNSI PRAYAGRAJ 221506 

Email. roprayagaraj@uppch.in 

Ref. No.601332/H-82/ 2022 dated 10.02.2022 

To, 

Sub Divisional Magistrate 

Bara Prayagraj 

Sub: With reference to your office letter No.7594 (4)/ST-2021 dated 

02.02.2022 

Sir, 

Please refer to above letter dated 02.02.2022 of your office 

whereby giving reference to enquiry conducted on complaint letter of 

Shri Ram Ka ilash Singh S/o Shri Raj Sajivan R/o village Pure Baijnath 

P.S. and Tehsil Bara Prayagraj letter has been sent to District 

Magistrate Prayagraj as well as to this office. With reference to your 

above letter this is to inform that application in this office was 

presented on 04.12.2021 for getting consent water and air order for 
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back filling work of fly Ash received from PPGCL by M/s TRSM Buildcon 

Pvt. Ltd. Village Janwan Shankergarh, Tehsil Bara, District Prayagraj, 

in view whereof by this office letter dated 08.12.2021 conditional 

sanction water and air order for back filling of fly ash has been issued, 

photocopy whereof is enclosed. M/s TRSM Buildcon Pvt. Ltd. has also 

got provided compliance report of conditions of consent received from 

this office, in this office, photocopy whereof is being enclosed. 

Likewise M/s Ramraj Singh village Pure Baijnath P.S . and tehsil Bara, 

Prayagraj had presented application in this office on 14.12.2021 for 

getting consent water and air order for back filling work of fly ash 

received from PPGCL, in view thereof by this office letter dated 

18.12.2021 conditional consent water and air order has been issued 

for back filling of fly ash, photocopy whereof is enclosed. M/S Ram raj 

Singh has also got received c6mpliance report in t his office by his 

letter dated 01.02 .2022 regarding cond itions of consent issued by this 

office, photocopy whereof is being sent as enclosure. 

oD 

The complainant Shri Ram Kailash Singh mentioned in your 

letter dated 02.02.2022 has mentioned in affidavit addressed to 

District Magistrate Prayagraj that he has not made any complaint. 

Photocopy of affidavit is also being enclosed with letter. 
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6'/ 

As aforesaid M/s TRSM Buildcon Pvt. Ltd. village Janwan 

Shankergarh Tehsil Bara District Prayagraj and M/s Ramraj Singh 

village Pure Baijnath P.S. and Tehsil Bara Prayagraj are carrying 

backfilling work in compliance of consent order issued by this office 

letter dated 08.12.2021 and 18.12.2021 respectively. 

Sci/­

Yours truly 

R.K. Singh 

Regional officer 

Copy sent to following for information and necessary action-

1. District Magistrate Prayagraj 

2. M/S Prayagraj Power Generation Company Ltd. Lohmara Bara, 

Prayagraj 

//True translated copy// 

Sci/­

Regional Officer 
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OFFICE OF DISTRICT MAGISTRATE PRAYAGRAJ 

MINING SECTION 

Letter no. 9999/mining/2021-22 

Dated: 10.02.2022 

Subject: with reference irregularity being caused in land 

reclamation by lease holder according to conditions given 

in lease deed /environment no objection. 

Smt. Ramrati Singh 

W/o Sh. Devraj Singh 

R/o Akoria Bara 

Prayagraj 

NOTICE 

With reference to above subject this is to inform that in your 

favour mining lease for dated 26.11.2014 to 25.11.2019 was granted 

regarding plot no.180, 5 acre situated in village Pure Baijnath Tehsil 

Bara Distt. Prayagraj. In above mining lease area according to terms 

mentioned in lease deed the work of levelling and plantation was to 

be carried and after brining fly ash and soil from PPGCL company 

address Mishra Ka Pura Tehsil Bara, the work of filling was to be done 

in mining area and for this purpose request was made by application 
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6J 

dated 10.2.2021. In continuation of above by t his office letter 

no.584/mineral /2020-21 dated 12.2.2021 according to environment 

no objection /conditions given in lease deed, the no objection was 

granted for reclamation of land to lease holder. 

In the report dated 1.2.2022 of the Tehsildar Bara enclosed with 

letter no.2594/ST-2021 dated 2.2.2022 of Sub Divisional Magistrate 

Bara Prayagraj that the plot no.180 rakba 3.721 hectare of village 

Pare Baijnath is recorded in banjar khata, in above plot 5 acre land 

was leased out for mining to Smt. Ramrati Devi w/o Devraj Singh r/o 

village Akoria Tehsil Bara. This lease is from dated 26.11.2014 to 

25.11.2019. According to conditions mentioned in mining lease deed, 

the plantation is to be carried after levelling. The lease holder instead 

over burden soil is doing filling of above mines by the mixture of ashes 

and water of PPGCL. The contractor in earlier was doing filling without 

expulsion of water from above mines. The son of lease holder Smt. 

Ramrati was forbade even then the filling in continuing hence, the 

report for filling only by over burden soil and not filling from ashes is 

forwarded for necessary action . Accordingly, the work of reclamation 

of the land of mining area in question is being carried according to 

directions vested in notification issued by ministry of environment, 

forest and water, air change dated 31.12.2021 hence, it is direct to 

me as to whether the work of reclamation of the land of mining area 
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in question is being carried according to directions given in sub para 

3 to 10 of para B of the notification issued by ministry of environment, 

forest and water, air change on 31.12.2021 or not in that regard 

ensure presenting compliance report within one week from receipt of 

the notice. 

Sci/­

Mines Officer 

Prayagraj 

Letter no. and date as above. 

Copy sent to following for information and necessary action. 

1. Sub Divisional Magistrate Bara, Prayagraj. 

2. Manager PPGCL Company address Lohgara Bara Prayagraj for 

compliance. 

/True translated copy/ 

Sci/­

Mines Officer 

Prayagraj 
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To, 

The Sub Divisional Magistrate 

Bara Prayagraj 

Madam, 

It is requested that applicant Smt. Ramrati Devi s/o Sh. 

Devraj Singh is r/o Village Akoria, Tehsil Bara Distt. Prayagraj. 

The mining lease was granted in favour of applicant for soil and 

grit of plot no.180 rakba 5 acre situated in village Pure baijnath 

and the no objection was granted by you for filling the trenches 

caused due to mining lease according to no objection received 

from environment department and mining department according 

to conditions. The applicant was performing its work but by the 

effect of letter dated 2.2.2022 issued by you the work has been 

stopped by PPGCL Bara Prayagraj. In this regard the applicant 

submits following facts before you: 

1. That in above regard which different letter has been 

sent from your office on 2.2.2022 to Govt. offices for 

inquiry in the same mentioned complainant Ram 

Kailash Singh s/o Ram Sajivan Singh r/o Ginj Pure 

Baijnath Tehsil Bara Distt. Prayagraj has given this 
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affidavit that he has not made any complaint. Such 

type of act has been done by mischievous person 

which is totally baseless. The affidavit is enclosed with 

this letter. 

2. That there is allegation on applicant that the ashes is 

being thrown in the mines without expulsion of water 

in this regard applicant states that whatever is water 

in the mines same is rain water, the work of expulsion 

thereof is constantly going on. The applicant is 

performing its work only after giving no objection by 

Pollution Control Board, Jhunsi and al l norms of water 

and air pollution are being followed in work. 

3. The applicant is performing its work according to 

conditions and criteria prescribed by order letter dated 

18.12.2021 issued by Pollution Control Board, Jhunsi 

Prayagraj and in regard to notification issued on 

31.12.2021 by ministry of environment, forest and 

climate change (in regard to fly ash) . 
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4. That the people connected with applicant will be 

deeply affected in regard to their subsistence if, the 

work of applicant is prevented. 

5. Along with this letter applicant is also enclosing 

compliance report of Pollution Control office regarding 

its above work. 

Hence, it is requested that let permission may please 

be granted for starting work again while considering 

sympathetically on above statements. 

Dated: 

Encl: as above. 

Applicant 

Sd/-

Smt. Ramrati Devi 

W/o Devraj Singh 

R/o Village Akoria 

Tehsil Bara, Distt. 

Prayagraj 
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Copy sent to following for information and necessary 

action: 

1. Sr. Mining Officer, Prayagraj. 

2. Regional officer Pollution Control Board, Jhunsi 

Prayagraj. 

3. ARTO Prayagraj . 

4 . Manager PPGCL Lohgara Bara Prayagraj. 

5. C.O. Bara Prayagraj . 

/True translated copy/ 
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Telephone No. 0532-2509727 

REGIONAL OFFICE UTTAR PRADESH POLLUTION CONTROL 

BOARD 

AWAS VIKAS PARISHAD COLONY SECTOR 10, YOJNA 

NO.3 JHUNSI PRAYAGRAJ 221506 

Email. roprayagaraj@uppch.in 

Ref. No. G01362/H-82/2022 dated 17.02.2022 

To, 

Sub Divisional Magistrate 

Bara Prayagraj 

Sub: With reference to your office letter No.7594 (4)/ST-2021 

dated 02.02.2022 

Sir, 

Please take the trouble to refer to your aforementioned letter 

dated 02.02.2022. Immediately a site inspection was done 

on 15.02.2022. Photocopy of the inspection report is 

attached. Accord ing to the inspection reports, both the 

units were earlier doing backfilling work in compliance 
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with the consent order issued by this office. At present the 

work of backfilling is closed. 

Attachment: As above 

Sd/­

Yours truly 

R.K. Singh 

Regional officer 

Copy sent to following for information and necessary 

action-

1. District Magistrate Prayagraj 

2. M/5 Prayagraj Power Generation Company Ltd. Lohmara 

Bara, Prayagraj 

/ /True translated copy// 

Sd/­

Regional Officer 
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Inspection report of M/s TRSM Buildcon Pvt. Ltd . village Janwan, 

Shankergarh, Tehsil Bara, District Prayagraj and M/s Ramraj 

Singh village Pure Ba ijnath P.S. and Tehsil Bara, Prayagraj 

The inspection of above both units was conducted on 

15.02.2022 according to your order, at the time of inspection 

Shri Amrit Rai as representative of M/s TRSM Bui ldcon Pvt. Ltd. 

village Janwan Shankergarh, Tehsil Bara, District Prayagraj, and 

Shri Ram raj Singh as representative of M/s Ram raj Singh village 

Pure Baijnath P.S. and Tehsil Bara, Prayagraj were present. 

Inspection report is as follows-

M/s TRSM Buildcon Pvt. Ltd. village Janwan Shankergarh, 

Tehsil Bara, District Prayagraj 

► The unit had presented application in this office on 

04.12.2021 for getting consent water and air order for 

backfilling work of fly ash received from PPGCL, in 

pursuance t hereof conditional consent water and air order 

was passed by this office letter dated 08.12.2021 for 

backfill ing work of fly ash. M/s TRSM Buildcon Pvt. Ltd. has 

forwarded compliance report of conditions of consent 
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issued by this office to this office by its letter dated 

01.02.2022. 

► At the time of inspection the backfilling work of fly ash was 

not being carried in unit. The present representative had 

orally informed that presently M/s PPGCL Co. Ltd . is not 

supplying fly ash, due to which the work of backfilling is 

stopped since last several years. 

► The unit in compliance of consent order dated 08.12.2021 

issued by this office has carried backfilling work. At the time 

of inspection due to not being done backfill ing work in unit 

monitoring of ambient air quality etc could not be got done. 

► It would be appropriate to carry evaluation of effects to be 

caused on ambient air quality of nearby area from 

backfilling work in unit operating condition . 

2. M/s Ramraj Singh village Pure Baijnath P.S. and Tehsil 

Bara, Prayagraj 

► The unit had presented application in th is office on 

14.12.2021 for getting consent water and air order for 
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backfilling work of fly ash received from PPGCL, in 

pursuance thereof conditional consent water and air order 

was passed by this office letter dated 18.12.2021 for 

backfilling work of fly ash. M/s TRSM Buildcon Pvt. Ltd. has 

forwarded compliance report of conditions of consent 

issued by this office to this office by its letter dated 

01.02.2022. 

► At the time of inspection the backfilling work of fly ash was 

not being carried in unit. The present representative had 

orally informed that presently M/s PPGCL Co. Ltd. is not 

supplying fly ash, due to which the work of backfilling is 

stopped since last several years. 

► The unit in compliance of consent order dated 18.12.2021 

issued by this office has carried backfilling work. At the time 

of inspection due to not being done backfilling work in unit 

monitoring of ambient air quality etc could not be got done. 

► It would be appropriate to carry evaluation of effects to be 

caused on ambient air quality of nearby area from 

backfilling work in unit operating condition. 
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The inspection report is respectfully forwarded for your perusal 

and further action. 

Sci/­

Kaushal Kumar 

Assistant Executive Engineer 

//True translated copy// 
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OFFICE OF SUB DIVISIONAL MAGISTRATE BARA PRAYAGRAJ 

Manager 

PPGCL 

Bara Prayagraj 

NO.2622/ST-2022 BARA 

DATED 28 FEBRUARY, 2022 

Please refer to application dated 10.02.2022 of Shri Amrit 

Rai TRSM Buildcon Pvt. Ltd. Janwa Bara Prayagraj and Smt. 

Ramrati Devi wife of Shri Devraj Singh R/o village Akoria. The 

enquiry of complaints received by whatsapp and written letter 

and telephone was got conducted against above both persons 

through Regional officer Office U. P. Pollution Control Board Awas 

Vikas Parishad Colony, Sector- 10 Yojna No.3 Jhunsi Prayagraj. 

The report dated 10.02.2022 of Regional officer U.P. Pollution 

Control Board Jhusi was received, wherein the complaint 

mentioned in complaint applications was not found 

proved/confirmed. 
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Hence, report dated 10.02.2022 of Regional officer U.P. 

Pollution Control Board Jhusi Prayagraj is forwarded as enclosure 

in original for necessary action. 

Encl. As aforesaid 

Sd/-

28.02.2022 

Sub Divisional Magistrate/Joint Magistrate 

Bara, Prayagraj 

//True translated copy// 
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GST No. D9GAHPS4004M1Z0 Mob. 887655690 

Ram Raj Singh 

Registered Government Contractor and General Order Supplier 

Akauriya Bara, Prayagraj 

Ref No. Dated 17.11.2022 

To, 

Sir, 

The Pollution Control Board 

Regional office Prayagraj 

It is requested that in compliance of recommendation made by 
Joint Committee constituted in compliance of order dated 14.09.2022 
passed by the Hon'ble NGT in O.A. No.364/2022 Ram Kailash Singh 
Vs State of U. P. the work of water expulsion from plot no.180 Pure 
Baijnath Bara Prayagraj is being started since dated 17.11.2022 and 
work of filling is stopped since earlier. 

Hence, this is being forwarded for your information. 

Sd/­

M/s Ram Raj Singh 

Akauriya Bara Prayagraj 

M. 8887655690 

//True translated copy// 

115



GST No. D9GAHPS4004M 120 Mob. 887655690 

Ram Raj Singh 

Registered Government Cont ractor and General Order Supplier 

Akau riya Bara, Prayagraj 

Ref No. 

To, 

The Pollution Control Board 

Regional office, Prayagraj 

Sir, 

dated 21.11.2022 

It is requested that in compl iance of recommendation made 

by Joint Committee constituted in compl iance of order dated 

14.09.2022 passed by the Hon'ble NGT in O.A. No.364/2022 

Ram Ka ilash Singh Vs State of U.P. the water expulsion work 

was to be started from plot no.180 Pure Baijnath Tehsi l Bara 

Prayagraj accord ing to order of PPGCL company. As soon as 

water expulsion work had started, within one hour officer of 

PPGCL Company Shri Uday Narayan Jhan and Shri Vijay Raman 

Ji said for stopping expulsion of water, on question they told that 

executive engineer of Irrigation department is restra ining from 
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expulsion of water, due to which our machinery of expulsion of 

water is stopped and work expulsion work is stopped. 

Hence, this is being forwarded for your information. 

Sd/- Ram Singh 

//True translated copy// 
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OFFICE OF DISTRICT MAGISTRATE PRAYAGRAJ 

MINING SECTION 

Letter No.2221/ mining/ 2022-23 

Smt. Ramrati Singh 

W/o Shri Devraj Singh 

R/o village Aaukariya Bara 

District Prayagraj 

dated 23.11.2022 

The mining lease of sand stone (grit/ boulder) was 

accepted/executed in your favour from dated 25.11.2014 to 

25.11.2019 in plot no.180 rakba 5.00 acre of village Pure 

Baijnath situated in Tehsil Bara district Prayagraj. After expiry of 

lease by office letter No.1405/ mineral/ 2019-20 dated 

26.11.2019 direction was given to lease holder to remove his 

properties from min ing lease area within time subject to 

conditions of lease. In continuation of your application dated 

10.02.2021 by office letter No. 564/mineral/ 2020-21 dated 

12.02.2021 you have been informed that the lease holder can 

do reclamation of land according to conditions/environment no 

objection given in lease deed for the mining area in question. 

118



<JI 

In this regard this is to inform that in regard to above 

mining area in Hon'ble National Green Tribunal New Delhi O.A. 

No.364/2022 Kailash Singh Vs State of U.P. has been filed, in 

which report has been filed on behalf of department on 

25.11.2022. 

Hence, after expiry of lease let you ensure to provide report 

relating to proceeding done in regard to reclamation of land 

according to Khan Sandi Yojna so that report could be filed in 

the Hon'ble Tribunal. 

/True translated copy/ 

Sd/­

K.K. Rai 

Senior Mines Officer 

Prayagraj 
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To, 

The Senior Mining Officer 

Distt. Prayagraj 

Ref: The explanation /statement of applicant Smt. 

Ramrati Singh w/o Devraj Singh r/o Village Akoria 

Bara Distt . Prayagraj in regard to your letter no.221 

/mining /2022-23 dated 23.11.2022 is as per 

following . 

1. That in favour of applicant mining lease was granted for 5 

years from dated 26.11.2014 to 25.11.2019 regarding 

sand stone (grit /bolder) for the plot no.180 rakba 5 acre 

of the village Pure Baijnath Tehsil Bara Distt. Prayagraj. 

After expiring of lease the applicant has removed its 

material/properties from the mining site within time. 

2. That the applicant had given an application to you on 

10.2.2021 for getting permission for filling of mining area 

by bringing pandas ash soil from PPGCL company and to 

do plantation t hereon after levelling thereof from the over 
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burden soil pandas ash soil, in continuation of which you 

had granted permission on 12.2.2021and the applicant 

had started reclamation work of the land of mining lease 

area . 

fJ 

3. That in the min ing site /mines applicant did filling work of 

mines by bringing pandas ash from PPGCL company and 

by bringing soil /pandas ash over burden from away but in 

rainy season due to filling water in mines, the work of 

filling of the mines has stopped. 

4. That for expulsion of water filled in mines applicant gave 

permission to M/s Ramraj Singh and above M/s Ramraj 

Singh started water expulsion work from dated 

17.11.2022 from the mines in question in compliance of 

recommendation of the joint committee constituted in 

compliance of order passed by NGT in OA no.364/2022 

Ram Kailash Singh Vs. State of U.P. and work of expulsion 

of water continued for sometime, after this the Executive 

Engineers Tons Pump Nahar Division Prayagraj by passing 

order to PPGCL company get the work stopped and when 

the above fact was informed by M/s Ramraj Singh to 
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applicant then applicant said to him that the information 

regarding this you should give to all concerned officers 

forthwith . 

5. That M/s Ramraj Singh by giving application to executive 

Engineer Tons Pump Canal Division Prayagraj and PPGCL 

company Bara Prayagraj and Pollution Control Board 

Regional Office Prayagraj and by forwarding message by 

mail requested for granting permission /direction to let 

him perform the water expulsion work from the mines. 

The photocopies of letters forwarded by M/s Ramraj Singh 

are enclosed . 

6. That M/s Ramraj Singh on 21.11.2022 again gave 

application to the Pollution Control Board Regional 

Office Prayagraj and requested that let the permission 

/consent from Executive Engineer of Irrigation 

Department be obtained as earliest for expulsion of water 

filled in mines and give to applicant so that by expulsion 

from mines the levelling work by putting over burden, 

soil/pandas ash soil let the work of reclamation be 

performed and plantation work on the mining site also 
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could be completed fully. The copy of letter dated 

21.11.2022 given by M/s Ramraj Singh is enclosed. 

7. That for the expulsion of remaining water filled in the 

mining site (m ines in question) the water expulsion 

machines of applicant are standing on spot mining site 

/mines in present time also, as soon as consent 

/permission of Executive Engineer Tons Pump Nahar 

Division Prayagraj is received immediately by expulsion of 

remaining filled water from the mining site /mines 

forthwith the over burden soil pandas ash will be put and 

after filling the mines levelling work will be performed and 

after doing plantation of mines the work of reclamation of 

the land will be completed. 

8. That the applicant is ready for reclamation of mining site 

/mines land. In the present circumstances granting 

permission /consent of concerned department is required. 

Hence, it is requested that the Executive Engineer 

Tons Pump Nahar Division Prayagraj by giving oral 

order to PPGCL company has got stopped the water 
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expulsion work from the mining site in question 

(mines), as soon as order/permission will be received 

reclamation of land will be done after doing 

plantation work after levelling the mines by putting 

over burden soil and after expulsion of water from 

the mines. 

Dated : 24.11.2022 

Applicant 

Sd/­

Smt. Ramrati Devi 

W/o Devraj Singh 

R/o Village Akoria 

Tehsil Bara, Distt. Prayagraj 

Mobile no. 

/ True translated copy/ 
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To, 

Sub: With reference to water expulsion of mines of mining lease 

Sir, 

and grit stone/bounder Khandas has taken plac e 

in plot no.180 of village Pure Baijnath tehsil- Bara, District 

Allahabad Prayagraj, with reference to filling from pondas 

ash soil in mines/ levelling and reclamation of land 

Applicants submit as follows-

1. That mining lease of grit, stone boulder/ khandas from plot 

no.180 of village Pure Baijnath tehsil Bara District 

Allahabad was received in favour of applicant Smt. Ramrati 

Singh wife of Devraj Singh R/o village Aaukariya Tehsil Bara 

District Allahabad/Prayagraj for the period from 

26.11.2014 to 25.11.2019. 

2. That in regard to above mining lease the office of District 

Environment Secretariat Allahabad had issued environment 

cleanliness certificate on 27.05.2017, according to which on 

completion of mining work of mines the mines is to be got 

filled from soil and plantation is to be done thereon. 
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3. That applicant Ramrati Devi due to being unfit/sick old age 

woman is unable to perform work, as such she has 

authorized her son Ram Raj Singh S/o Devraj Singh R/o 

Akauriya Tehsil Bara, District Prayagraj . 

4. That son of applicant Ramraj had obtained no objection on 

12.02.2021 from the office of district magistrate Prayagraj 

(Mining section) for filling of mines and had also obtained 

no objection from the office of Sub Divisional magistrate 

Prayagraj on 16.09.2021 for levelling plantation of mines in 

question and on Uttar Pradesh Pollution Control Board 

Lucknow on 18.12.2021 has given consent order no 

objection for carrying levelling work of mines in question. 

5. That son of applicant Ramraj after brining Pandas Ash soil 

from PPGCL Power Plant Bara Prayagraj started work of 

filling of mines. After that the rainy season came and water 

filled in mines due to rain water and filling work of mines 

stopped. 
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6. That Ram Raj Singh son of applicant has taken out water 

from mines by installation of machinery pump for expulsion 

of water from mines in question. 

7. That applicants want to carry filling/levelling work of mines 

in question after brining pandas ash soil from PPGCL Power 

plant Bara district Prayagraj, so that filling and levelling 

work of mines could be completed as earliest. 

8. That in above facts and circumstances letting applicants to 

do filling, levell ing/ and reclamation work and plantation 

work of mines in question is most necessary. 

PRAYER 

Hence, it is prayed that let order to competent 

officer/employee may please be given to not create 

obstruction and allowing applicants to do filling work of 

mines of grit, stone and boulder/ khandas situated in plot 

no.180 of village Pure Baijnath Tehsil Bara, District 

Prayagraj by brining pondas ash soil from PPGCL Power 

plant Bara Prayagraj. 
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Dated -

Copy to-

1. District Magistrate 

Prayagraj 

2. SOM 

Tehsil Bara Prayagraj 

3. Regional Officer 

Pollution control Board, 

Jhunsi Prayagraj 

Applicants 

1. Smt. Ramrati Singh 

W/o Devraj Singh 

2. Ramraj Singh S/o 

Devraj Singh R/o village 

Akauriya Tehsil Bara, 

District Prayagraj 

//True translated copy// 
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To, 

Sub: With reference to water expulsion of mines of mining lease 

and grit stone/bounder Khandas has taken place in plot 

no.180 of village Pure Baijnath tehsil- Bara, District 

Allahabad Prayagraj, with reference to filling from pondas 

ash soil in mines/ levelling and reclamation of land 

Sir, 

Applicants submit as follows-

1. That mining lease of grit, stone boulder/ khandas from plot 

no.180 of village Pure Baijnath tehsil Bara District 

Allahabad was received in favour of applicant Smt. Ramrati 

Singh wife of Devraj Singh R/o village Aaukariya Tehsil Bara 

District Allahabad/Prayagraj for the period from 

26.11.2014 to 25.11.2019. 

2. That in regard to above mining lease the office of District 

Environment Secretariat Allahabad had issued environment 

cleanliness certificate on 27.05.2017, according to which on 

completion of mining work of mines the mines is to be got 

filled from soil and plantation is to be done thereon. 
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3. That applicant Ramrati Devi due to being unfit/sick old age 

woman is unable t o perform work, as such she has 

authorized her son Ram Raj Singh S/o Devraj Singh R/o 

Akauriya Tehsil Bara, District Prayagraj. 

4. That son of applicant Ramraj had obtained no objection on 

12.02.2021 from the office of district magistrate Prayagraj 

(Mining section) for filling of mines and had also obtained 

no objection from the office of Sub Divisional magistrate 

Prayagraj on 16.09.2021 for levelling plantation of mines in 

question and on Uttar Pradesh Pollution Control Board 

Lucknow on 18.12.2021 has given consent order no 

objection for carrying levelling work of mines in question. 

5. That son of applicant Ramraj after brining Pandas Ash soil 

from PPGCL Power Plant Bara Prayagraj started work of 

filling of mines. After t hat the rainy season came and water 

filled in mines due to rain water and filling work of mines 

stopped. 
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6. That Ram Raj Singh son of applicant has taken out water 

from mines by installation of machinery pump for expulsion 

of water from mines in question. 

7. That applicants want to carry filling/levelling work of mines 

in question after brining pandas ash soil from PPGCL Power 

plant Bara district Prayagraj, so that filling and levelling 

work of mines could be completed as earliest. 

8. That in above facts and circumstances letting applicants to 

do filling, levelling/ and reclamation work and plantation 

work of mines in question is most necessary. 

PRAYER 

Hence, it is prayed that let order to competent 

officer/employee may please be given to not create 

obstruction and allowing applicants to do filling work of 

mines of grit, stone and boulder/ khandas situated in plot 

no.180 of village Pure Baijnath Tehsil Bara, District 

Prayagraj by brining pandas ash soil from PPGCL Power 

plant Bara Prayagraj. 
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Dated -

Copy to-

1. District Magist rate 

Prayagraj 

2 . SOM 

Tehsil Bara Prayagraj 

3. Regional Officer 

Pollution cont rol Board, 

Jhunsi Prayagraj 

Applicants 

1. Smt. Ramrati Singh 

W/o Devraj Singh 

2. Ramraj Singh S/o 

Devraj Singh R/o village 

Akauriya Tehsil Bara, 

District Prayagraj 

//True translated copy// 
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TAX INVOICE (ORIGINAL FOR RECIPIENT} 

Cosmos Pumps Private Limited Invoice No. D aled 

1-23, DLF INDUSTRIAL AREA PHASE-1 CP-0211 /22-23 13-Feb-23 
NEAR NHPC METRO STATION , MATHURA ROAD De livery Note Mode/Terms o f Payment 
FARIDABAD, HARYANA-121003 
GSTIN/UIN: 06AAJCC4 068L 1ZC Buyer's Order N o . D ated 
State Name : Haryana, C ode : 06 
E-Mail : cosmoslfi>cosmospumps.com Dispatch Doc No. Delivery No te Date 
Consignee (Ship to) 
Ram Raj Singh 
Akaurlya, Bara Prayagraj 

Dispatched through Destination 

U ttar Pradesh -212107 
GSTIN/ UIN 09GAHPS4004M1 z g Terms of Delivery 

S tate Name : Utta r Pradesh, Code : 09 
Buyer (Bill to) 
Ram Raj Singh 
A k auriy a , Bara Prayagraj 
Utta r Pradesh -212107 
GSTIN/UIN : 09GAHPS4004M1 zg 
State Name : Utta r Pradesh, Code : 09 
SI 0€Serip~or, of HSN/SAC Quanlity Rate per Oise.% A mount 
No. Services 

1 Rental Service of Pumps & Panel 997319 3 nos 10 00 000 00 nos 30,00,000.00 
Svt,mo,.;i,1e o.-.. rw,g Pump 50HP 
(A) w ith C ont;ol Panel 
(B) MS. Pipe (6 Mir. Len!Jlh) 
(C) Cabla 100 Mir. 
(D) Clamp 25 Nos 
(E) Joinl9r - 30 N os 
(F) 6 • B anc/ - 6 N o s 
(G) 6" OaNvery Hoa• 12 Roll 
Duration. 16.11.22 to 15-02.23 

2 Rental Service of Pumps & Panel 997319 3 nos 2.50.000 00 nos 7 ,50,000.00 
DG S e t, 250KVA 
DurBlion • 16. 11. 22 to 15. 02. 23 

37,50,000.00 

/GST 6 ,75,000.00 

Total 6 nos '44,25,000.00 
Amount Charg•able (In words) E . &O.E 

INR Forty Four Lakh Twenty Five Thousand Only 
T axable I lnteorated Tax I Total 

Value I R ale I Amount r Tax Amount 
37 50,000.00 I 18% I 6 75.000.00 I 6 75 000.00 

Total: 37 .so,ooo 00 I 16,75,000.0016,75,000.00 

Tax Amount(inwords): INR Six Lakh Seve nty Five Thousand Only 
Company·s Bank Details 
Bank N ame : AXIS BANK A/C No· 921020014486502 

Company ·s PAN : AAJCC4068L Ale N o . : 921020014486502 
Declaration Branch & IFS Code: Okhla Ph-1 & UT!B0001103 
1-For Industrial use only. I for Cosmos Pumps Private Limited 
2-Goods once sold will no t taken back. 
3-AII c la ims to be settled at Farida bad only. 
4-lnter•s l®12%oa will be charoed If oavment not made on due d a:le. Authorised SionatNV 

SUBJECT TO HARYNA JURISDICTION 

This !• a Computer Genoroted ln;oice 
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Rcglstr:,tlon No 
Dcscrlptlon of Vohlclo 
Ol"nler'i; Name & Addrt>ss 

Owner N.:u11c 

Full Addrc'>i; : (Pcnmmont) 

Full Addross: (Teniporary) 

Fitness UpTo 
Owner Serial No 

Detailed Description 

Class of Vehicle 
Ownership 

Maker's Name 

GOVERNMENT OF UTTAR PRADESH 

Trnnsport Dopnrtmo11t Prnyngrnj RTO 

FORM 23 
CERTIFICATE OF REGISTRATION 

212303 

: 22-Jun-2022 

:2 

: GOODS CARRIER 

Tax UpTo 

Link Vehicle No 
: INDIVIDUAL -Norms _ 

: MAHINDRA & MAHINDRA 

LIMITED 

: 30.Jun-2022 

:'BHARAT STAGE IV 

Front HSRP No 

Type of Body 

No of Cylinders 

Engine No 

: TIPPER 
Re.ir HSRP No 
Month/Year of Manuf. : 03/2018 

Horse Power(BHP) 

Maker's Classification 

Scaling Cap(ln all) 
Sleepar Cap 
Colour 

Other Criteria 

Vehicle Purchase As 

: 6 Chassis No 
: ECJZB11845 Fuel 

: 270.68 Cubic Capacity 
: MTS 8LAZO31 6E1B4 5300 D Wheel base 

188 

: 3 

:0 
: NC 

: FullyBuill 

Standing Cap 

Unladen Wt (kgs) 

Ladcn/GV Wt (kgs) 

AC Fitted 

• : MA1QGAPROJ6C99837 

; DIESEL 

;7118.00 

: 0 ; 
:12867 

: 35000 

:NO ' 

Additional Particulars of all transport vehicles other than motor cabs (Gross Vehlclo •Wefght) 

By Manuf. As Regd. 0 
: i 

a) Front: 

b) Rear: 

c) Other: 

d) Tandem: 

Description 

10.00X20 -16PR 
10.00X20 • 16PR 
10.00X20 - 16PR 
1000R20 

Welg~t(II) kgs) 

6000 / 
19000 

6000 

1 

The motor vehicle above described Is subject to Hypothecati?_n in favour ofw.e.f .. 
Purchase dt : 04-Apr-2018 Sale Amt : 36q3143/-

0TT Date : 01-Apr-2022 Amount/Rcpt No : 8470 / UP220601C6392168 

TaxUpTo : 30-Jun-2022 Vehicle is Govt./ Pvt. : PRIVATE , 

Tax Exempted or Not : NOT EXEMPTED Date of Approvar : 04.Jun-202-2 

Other StatefTransfer/Conversion Details 

Previous Owner : OM SAi ASSOCIATES 

Old State 

Previous RegNo 

Entry Date 

Transfer Date : 04-Jun-2022 Conversion Dafe 

This certificate is valid from 11-Apr-2018 to 10-Apr-2033 

Date ; 04-Jun-2022 16:06:04 
T;ixalion Particulars / Advance Registration Mark Fee Detalls 

N 2808413 1/ 

().1 Scanned with OKEN Scanner 
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GOVERNMENT OF UTTAR PRADESH 

Transport Department 

Prayagraj RTO 

FORM 38 

[See Rule 62(1)] 

CERTIFICATE OF FITNESS 
(Applicable in the case of transport vehicles only} 

Vehicle No: UP70FT9990(Goods Carrier) is certified as complying with the provisions of the Motor vehicles Act. 

1988 and the rules made there under. 

Registration No : UP70FT9990 

Application No : UP220613V0863295 

Inspection Fee Receipt No : UP220613C0880919 

Receipt. Dole : 13-Jun-2022 

Chassis No : MA 1 QGAPRDJ6C99837 

Engine No : ECJZB11845 

Seating Capacity 

Type of Body 

Manufacturing Year 

Category of Vehicle 

Inspected on 

Printed on 

: 3 (Including Driver) 

: TIPPER 

: 2018 

: HGV 
: 22-Jun-2022 

: 28-Jun-2022 13:50: 11 

Inspected by {PRATEEK MISHRA) 

Certificate will expire on 

Next Inspection Due 
Date 

: 22-Jun-2024 

: 16-Jun-2024 

specting Au~hority 
TO .J 

:- Scanned with OKEN Scanner 
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: •ref ox [FRESH PERl,IIT) h11ps'l/,·ahon.pJrfv3J1nn.gov.i11N:rhnn/vnJ1:111/ui/pmnirrcpons/GCP.:m1 ... 

Date of Approv!ll : 13.Jun-2022 

TRANSPORT DEPARTMENT, UTTAR PRADESH 

FORM SR. 28 
:~ _, 

' ~ . ' . 
[Seo Rulos 05(1 )(Ill}] 

PERMIT IN RESPECT OF GOODS PERMIT 
PART-A 

1. Permit No 
2. Nome Of The Pom1lt Holdo?r 
3. Falher's/HusbJnd·s N:irne 
4. Address 

5 (i) Reg1str3lion Mark of the Vch·Af~·· ,'. • ._, • · .... ~ •• -. , 

(II) Registration Dale •. ·:..,, ., •r\ 
1111) 11:o~c/Model tili( ~ 

(i,) Chassls Number * 
(v) Engine Number 
(v,) Class of Vehicle 
(v11) Number of Pers.ons to be carried 
(viii) Replacement Of Vehicle 

(tx) Other Criteria Field 

(x) Manuf. year of the motor vehicle 
(xi) Service Ty;,e 

----

UP2022-GP-47118 
NASEEM AHMAD 
SAMIULLAH 
l(ATHAULI MEJAROAD MEJA J<HAS ALLAHABAD .. Ullar 
Pradesh Prayagra)-212303 
UP70FT9990 
11-Apr-2018 
MAHINDRA & MAHINDRA LIMITED/MTS BLAZO31 6E184 5300 

D18B 
MA 1OGAPRDJ6C9983 7 
ECJZB11645 
Goo1s Carrier 

3 

2018 
Goods Service 

6. The route or routes of U1e area for which the perrnil 1s valid: \ 
Region Covered : 

7. Valfdl!y of the Permit : 

8. Load Capacil )' of Vehicle: 

(i) Gross Weight of Vehicle 

(ii) Unladen Weight 

(11i) Pay Load 
9. Nature of Goods to be carried ' 

Date 13-Jun-2022 

ALL UP 

From: 13.Jun-2022 To: 12.Jun-~027 

35000 i 
12867 
22133 . , 
NON HAZARDOUS::OTHER::ONLY 

A~ority, 
!tar Pradesh 

~ N 2754234 
6/13/2022 • . US PM 

(/) 
(') 
Q) 

::J 
::J 
('[) .... 

I I I I 

. : 1 . 

• I . . , . 
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I 
Poi'iutlonJJnctor.Control.C..o_rtlfu;.nto. 
Auth.:,MN1 Hr : 
G,,~rnmC'ill ol UIIM Prodl)Sh 

Time 
Validity upto 

C-<!"1•!c.i l«l 5L. No. 

R~IStri\t'-.'\O No. 

o.,:~ or Reg,sira~.:in 

M • E,. Yew or Manufacturing 

V.:il ::1 1.~!lilO Numoer 

Cnt'ssk."1/1 N;>nns 

Fuel 

20/03/2022 
13:33:45 PM 
19/03/2023 

FQrrn 59 

(Soo r1 ilijr, 11 5 (2)] 

UP07001460002053 
UP70FT9990 
ll/ Apr/ 2018 
March-2018 
""""8789 

BHARAT STAGE IV 
DIESEL 
UP0700146 PUC Code 

GSTIN 
Fees 
MIL obsONalion 

Rs.100.00(GST as applicable;) 
No 

Vehicle Photo with Registration plate 

60 mm x 30 mm 

Sr. No. 

1 

ldling Emissions ! 

High Idling 
emissions 

Smoke Density 

P.ollutant (as Units (as 
applicable) applicable) 

- - - -- - - i - - - - - --
2 3 ~-

carbon Monoxide (CO) i percentage (% ) 

Hydr;~rbon,(THC/ HC) ! · ppm 

CO i percentage(% ) 

RPM l 
Lambda ! 

Light absorpt ion--/- ­
coefficient 

· RPM 

Emission limits 

4 

2500 ± 200 

1 ± 0.03 

1.62 

I Measured VaL, 
'! (upto 2 decimal 

1 pl~ces) 

5 

1.31 

J 
7 

I 

I 

This PUC certificate is system generated through the national register of motor vehicles and does , I 
· · not require any signature. 

Note·: 1. Vehide owners to link (heir mobile numbers to registered vehicle by logging to 
https:J/vahan.parivahan.gov.in 

Authorised Signature with stamp of PUC operator 
60mm x 20mm 

.... 
OJ 
C: 
s:: 
m 
u 
(/) 

z 
UJ 
:::s::: 
0 
..c: ...... 
'3= 
"C 

Q) 
C 
C 
m 
u 
(/) 
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..1auue)s N3">i0 4l!M pauue)S <. 

Indian Union Dr1iving Licence 
Issued by Uttar P.radesh 

UP70 20070023'108 

Jssue Date Validity (NT) Vafidity(TR)' 
Jl-t----,j "--+-4' 06--01S.202l 05-01 .. 2027 05-0S-2027 

Name: MOHCl SALEEM 

/oJ 

cu 
Holder's Signature ~ 
==- ' :l., "' 

Date of Birth: 1~8-1981 Blood Group: Organ Donor: N 

Son/Daughter/Wife of: MOHD~ YASEEN 

Address: 
MEJA KHI& MEJA 
ALLAHABAD,PRAYAGRAJ 212302. 
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Jauue:>s N3>t0 4l!M pauue:>s ( 

DL No: UP70 20070023108 

Invalid Carriage (Regn Numbers)' 

Hazardous Validity' Hill Validity'· 

. 

Class of Code Issued By 
Date of Vehicle Badge 

Vehide Issue Category Number' - --
•• ,I ~ LMV UP70 06-01-2007 NT ... TRANS UP10 · ll-02-2018 1R 

.. 

MVSD 
. 

Emergency Contact Number 

UPOL000008190257 

Badge Badge 
Issued D-ate• ls.sued ByA 

· Li~Authority 
UP70 PAA YAGAAJ 

(U - · ::, 
ex 
........ 

E -0 
LL 
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,ner 
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'A lf"'' 

·1 
,. 
! -

~'~~-~...... ?1 
f ... -

Al. DIA 
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---. T.n:·.'.lc~r. i 
f 

·- - --,. - - .. . - - j 
\ .... - .... -~ -:- r 

' I __ J 
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I 
l ' 

. 
{ 

I • 
I 
I 

I 

l I 

v.i : •, to 

,lOt~ 

, 1 ~ :3'0 mr: 

;:;;r o 

- C 

F1Jrm tiS 

1&~.niiliiiii~ii!i __ ,:_ ___ 1
:
5 

{?)J 

::====--------------11/11/2022 
17.41: 9 
10/11/2023 

//0 

I 
===:::::====::t::~===::::-- - - _J 

lfo::is. on hmi• 

1 1 C. "s 

1/r -· e J. 

Mea; L • 'l J 't ;1lue 
{.upto 2 de, ·m I 

p!;J(. :;) 

ne ~ throu;h U1- nn ·ora:: r • ., l-r of m· or ..• !"> <\ ... 
!10t !" .quire cJ.ny s g;-ia•urc. c cs 
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~ .:t-.... 'l'l.Oi.t fr, ;,..t C t ·Of'! 

t .. 11L ,-: !~p: __ _ 

i' 'f'L · :-. .. t~ "'\.,'C'c"rVt·f 
-•~u•~5 ~£._0-!C! _ _ 

CO. L 
) 

:·, . 'Jkll• D((i.i,R£..f.l VAtul: (IL:,_ _ _ 
. v • .,._.__ 1Tr . -

L. 

- .. - - ----~ . '....:...... __ 

,un !lee 

" ,-_· __ _ 
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- ___ J~,f· -· 

/ 13 

•..,r fl.Alt-.(IJ'ITA::-t· 
1:~31Sl 
.• ,!ll:AA<ill005 
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T1ypi!. 
1
-.~ ·r ,3 .. ~ 

--- -· - - --i' ...... ......::c.·•t~:-
\ ·s no.{!.n,.;n~ ~,., 

1
!,A~ :,:~ : 

------ - - :' ... 1 _._ 

I Cub'c c.ap;i,'¥ ( c -:l · · 
. ,~•;,it~ . .!YL. 
iG1n • '!• h ,+, 1:.r, ·!ht 

_ _ _ _ _ _:IGI. :, 

>tr~no 
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RESPECT OF GOODi PF.RM,'i 
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p 

f\,. •I·~:.) I 

,:- , . 

r i ' v 

c- .,; (_; •• .:.: : , 
, _, t f • 

) ~ •. -J 

I 

-Clutr .. oct 
f OP ,13~ 

{5c:c R;.: I b2{1 il 
CERTlf ICAl E OF FITNESS 

C.,. ._, <, -·· 

No t ln!:pLClion Uu!? 
U, L 

/IS 153



I 
t 

l 

I 

Date 
Tim e 

Validity upto 

'· 

• • M i : .'. "Jr __ , 
I • ' j • •- • • • I 

i f: 

. '7 . 

Sr . No. 

s 

.. :t,: .. . 

' '~;:-~ ..... · 

(' 

05/f":J / 2022 
12. 2:42 PM 

O· ,' 0~ i 2023 

. 5T,-...,L .J 

oresr1. 
UP07:)202 

J 

~::- :>•J p: a •.?)~"a 3; a i r'.i':!'.'.'lc) 

1 
i 

_ J 

p .-, ' lut:ir t ( a< 
pi,lic!lble } 

~ 

~_,.cc; 

1T1 -;•tq 

i \. 

"T 

un·u ( ~1> 
api,t,c::iblc ) 

3 

,.- ~-n J _; r. ,~ ~ ; 

r:,m 

pc enno ( ·,) 

Ri>'. 

Me.,s1Jred Valu e 
Emiss:ion limits (upto 2 dedm-1! 

places) 

! i C.03 

J .62 l.39 

P•' '-d t' ""':. ,, L :: c :1.:; J!LI reg 1.,t,::_r of motor v:?hc!es ar. j -:J-:. :::s 
not req~· 2 rn1 s:gn;, ure 

J 

....... 

I 16 154



y 

96 3 5 

lssue D te NT 
15-11-2022 18-11-2034 

ame: ASHO UMAR 

Da e of Bir h: 08-03-1 94 Blood Group: 

Son/Daughter/W"fe of: RAM SAJIVA 

Addi ss· 
VIL -8HAR TPUR BHAlSAU O -!A 
POSY -BHAR ~-KOOP KARWI 

I,. HITRAKOOl',UP 11..010S 

I ,t T 
4-11-2027 -. 

a. --
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DL I : LJ P 20 40 

{ gn 

\ h t 

D o 
Issue 

19-11-201 

9-11-201 

n r ) 

111 V lidity 

dg dge 
lssu d Oat 

u... 
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- -

Indian Union Driving Licence 
Issued by Uttar Pradesh 

UP70 20150027294 

I,,.,. Cote V•ld;ty l'ITJ Validlt7!TR)' 
l6-07.JCll tS..0 .. 20JS lS..07-lOl7 

1.V.NJAY I(11• 4U Y4DAV 

OlooJ G,oup: 

So- V w~httfi'V'llfc- of: RAM N[WAJYAOAV 

Addms: 
K!W<PUR, NAWAIPUA MAUAIIA~ 
s o •-'OM.l'AAY AG.VJ.UP l U S07 

O<g•n Donor: H 

DL No: UP70 20150027294 
- - - - -- - - · _ _ u,:01.•:ic•ff na:, 

1B :i) ~Carrf;,r. il!rg,i ;.:.,,~,.)' - ··-- - - · • • 

,, . ~~~ .. ;.L_' \'ilf,t:,ty• H1IIV11l,Jity' 

@ "' . . "' ~ 

Q: Scanned with OKEN Scanner 
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._ 1mESH PER:,Hn 
D.1:c of AJ);:rcv:il : 07-Ju-2018 ... . . 

TRANSPORT DEPARTMENT, UTTAR PRADESH 

FORM SR· 28 · 

[See Rules G5(1)(ili)J 

PERMIT IN RESPECT OF Goo·os PERMIT 

1. Permit No 

2. Name Of The Permit Holder 
3 Father's/Husb.ln:fs N:ime 

4. Addr~ss 

6.(1) Regis:t.!!licn U:irk of l/1<? Vehicle _ .. 
(10 Registration O:i:e . · · ·: •• '\ ·,~\ . 
(ci) Make 'Medel • _ ) ~ ! 
['r.-) Chas.s..~ N~ r ,· ··, • ; 
(v) Engine N-..:mber • , ~ . / / 

(\,) Ckls!' cf Vc:iide . . '·.. • ·:~- ,. 
(V?i) l\'ur.'!..~r of Persons to be carried ,,' .• 
(\\ii) Replacemen: Of Ven/de - . ·•":'.,.. ' . 

(Ix) Other Cri!eria Field 

(x) Maruf. year of the motor vehicle 

(x) Narr.e or Fi!lancier.if any.with whcm the-Veh1c:/e 
u.'lder Hire Purr.hass aggremerit ·· : 

PART•A 

UPllOIG C/201812305 
NASEEM Al-NAO 
SAMIULLAH 

KATAHULI MEJA ROAD MEJA MEJA, I.Jl1.ir Prndcsh 

Allahabad-212303 
·uP70GT2401 
06-JlA-2018 

TATA MOTORS LTD/TATA LPK 3118 CR._8X4 BS-IV 
f,lAT466458J3F18728 
1S85.084S180K181 F63701891 

' . 
GcOds carrier 
2 

. 2018 
is AXIS sANi< l TD 

· 6. The route or routes or the area for wHch the permit is valid: 

R~n Covered : 

7. Va/id;!y of tho PermII : 
B. Load Capa~ y of Vehicle ; 
(i) Gross 1.'✓cigh: of Vehicle 
(u) Unladen \l'l&.Sh! 
(ii.:: Pay l o.d 
9. Natu:-e of Gc;;ds to be carried 
10. Conditions -0f Perrr.it 

Date 07-JtJ-2018 

._ALL UP 

.From: 07.JL'l-2018 .To: 06-Jul-2023 

31000 
, 12100 , 

16900 
UNRGOODS 
Alla_ched 

'. 

. ' . 

7nt2018 3 

o~ Scanned with OKEN Scanner 
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/,l/ 
GOVERNMENT OF urr;PJSP1iit1S~1h:lll.&O\ .in/\--.il!anl\·amir~oi/~~5 ~o~~ilJlC• 

m~~~~-~::f!:1 
Transport Depa.rtment !,,~~~:,,, , .•¾ 

. •J:~. ,• '. ·l~r,·· 
PrayagraJ RTO I-'¼.~i.:~'l?ti:::i 

FORM 38 t~~Jf:r,Rt~/t; 
"!.~ ~~~ ~.,.,~, 

(See Rule 62(1)1 ~ ~~\~~ .. --~ 

CERTIFICATE OF FITNESS cif!t!:~:f~;N;.~ 
(Applicabl~ in tho case of transport vehicles only) 

Vchlcle No: UP70GT2401(Goods Carrier) is certified as complying with lhe provisions ofthe Motor vehicles Act, 1988 

end !ne ru1~$ made there under. 
R:-ij•!'!r ,1(H,r1 No . UP70GT~,rn1 

Apphc.a!,on N::> : UP22072308985293 

lnspectJon Fee Receipt No : UP70D22070000905 

Receipt Dale : 23-Jul-2022 
Chassis No 

Engine No 
: MAT466458J3F18728 

: ISB5.984S1 80K181F63701891 

: 2 (lncludinfJ DnverJ 
. TIPPER 
· 2018 

Se2t!1t;J Ci!f),lcil)' 

Type or 8,-<.ly 

Manufactunng ~•ear 

Category of Vehicle 
Inspected on 
Printed on 

: HGV 
: 1°8-Aug-2022 

Certificate wl/1 expire on 

Next Inspection Due 0Dte 
: 17-Aug-2024 

: 11-Aug-2024 
: 20-Aug-2022 16:54:26 

Inspected by (PRATEEK MISHRA) 

/il , 

~ Slgn::,~6r1 , -}~·fty 
. Prayagraj RTO - · • ~ ---

------- - ~ ------------- -· .... _____ _____ 

1 
Scanned with OKEN Scanner 
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Hq,·~ t:atl.-11 N:> 
c,~~•:tl;"!ion of \lo hit.Ill 

GOVERNMENT OF UTTAR PRADESH 

Tr:insport Onpnrtmcnt /\llohab;:id RTO 

F'ORM 23 
CERTIFICATE OF REGISTRATION 

: LIP70GT2,!01 

: GOODS CAHRIER 
: OTHERS ... ,.· 

Roolstrotlon Date . 

Purpose For Prlnting ._RC 

: 06-Ju!-2018 

:NEV/ 

ci..• .,· · r's N:1 H' S t..ddro.s:i 

O«·rcr 1-:a •T'l' : Nt\SEEM AHl!.AO Son/wlfo/daughlu of : SA.',ilULLAH 

F,1:1 ,-i..~ti~,,,,s: (Permanent) 
!",:!: M •j r,: !'S.: (Te mporary) 

Fi•-- r ~.:: Up To 

. KJ\TNlUL! MEJA ROAD, MEJA.MEJA. ALLAH/\Bf•D . UTTAR PR/,DESH-212303 

: KATAHULI MEJA ROAD, MEJA, MEJA. ALLAHABAD -UTTAR PRADESH-?.12303 

: 05-JJl-2020 Tax UpTo : 30-Sep-2018 

('" 'n .... :- ~td.:>! No 

Cr !f !led Oc scriptio11 

Cl-a~s or Vchiclr 

C wnc •ship 
:.~.:: , e:r's N:1in c 
Frei '.( HSRP No 

Type orSody 

N-, or C;-!inders 

Ho:-.!lc Pow cr(BHP} 

~.';::\cr's Cla:.sification 

: 1 

: GOODS CARRIER 
: lNDf,1:)U.Al. 

: T~TA t.~OTOJ~S LTD 

Link Vohlcle No 

tlorms 

Rear HSRP No 
: Tl??ER Month/Year of Manu·r. 

: 6 · Chassils ~Jo 
: ISB5.934S1S0K181F63701!l Fu~! 
9 1 

: 177.55 . Cubic Capacity 
: TATA LPK 3·11a CR.8X4 ssci Wheel b,m.• · 
V 

: 01-fARAT STAGE ~/ 

: 06/2010 · 
: M~T46645&J3Fi8728 · 

: DIESEL _ 

: 5883.00 . 

; 5580 

Sc;:!inf C:ip(ln all) : 2 Standing C11p : 0 

Sl~c;::ir C.ip : 0 Unll,den Wt·(kgs) :-_12100 

Colcur : NI... Laden/GV Wt {kgs). · ·. · : 310-0-3 

C;h r Crite rl:: AC/ Filtoc :-t~ci-
_Adci!ional Particulars of all transport vehicles other tftan motor cab~ {Gross Vehicle Weight) 

a) Front: 
b) Rear: 

c) Other: 
d) Tar.dcm: 

Description . 

10.00-20 16PR 
10.00.20 16PR 
1000R.20 
10.0!>-20 16PR 

As Regd. 
Welght(fn kgs} 
12000 ,· 

19000 
0 
19000 · 

Tho motor vehicle above described is subJoct to Hypothoc~Uori In favour of AXIS BANK LTD, ., ... , 

AJ:ar.ocad. Utfar Pracesh-21100-1 w.e.f. 30-Jun-2018. : · • 
Purchase di 

OTT Q::!e 
: 3&-Jun-2018 
: 06-Juf-2018 

TzxUpTo : JO-Sep-2018 

fax Exempted or Not : NOT EXEHPTED 

Other Slatcffransfer/Converslon Detalls 

Previous Owner 

Old St3te 

Sale Amt 

. AmountJRcpt No 

Vehicle is Govt:/ Pvt. 
Date of Approval 

Previous RegNo 

Entry Date 
Trans.fer Date Conversion Date · 
Tills certificate is va:!ld from 06.Jul-2018 ·to 05-Jul-2033 . 

D;;'.:.- · o,;.J;.'-WtO 16:42:54 
T~,1,'.·,,r, Pa".'.-;i..;!JI•:: ./ A:fva-nco Reg:slr,11.i-On Marie Fee Details 

348940 

: 39067841-

.: -7502 / .UP?OR 18070002509. 
: PRIVATE 
: 08-Jul-2018 

o~ Scanned with OKEN Scanner 
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Form 59 

{See rules 115 (2)] 

,llution Under Control Certificate 

Jthorised By : 
jovernmcnt of Uttar Pradesh 

Date 

Time 
Validity upto 

Certificate SL. No. 

Regist1atlon No. 

Dale of Registration 

Month & Year of Manufacturing 
Valid Mobile Number 

Emission Norms 

Fuel 

PUC Code 

GSTIN 

Fees 
MIL observation 

20/03/2022 
13:32:44 PM 
19/03/2023 

Vehicle Photo with Registration plate 

60 mm x 30 mm 

Pollutant (as Sr. No. applicable) 

1 2 

Carbon Monoxide (CO} 
Idling Emissions 

Hydrocarbon, (THC/HC) 

co 
High idling RPM 
emissions 

Lambda 

Smoke Density Light absorption 
coefficient ' . " . 

UP07001460002052 
UP70GT2401 

06/Jul/2018 
June-2018 

"'
0 '7897 

BHARAT STAGE IV 
DIESEL 
UP0700146 

Rs.100.00(GST as applicable) 
No 

Units (as Emfssion limits applicable) 

3 4 

percentage (%) 

ppm I 

-~ -
percentage (%) 

RPM 2500 ± 200 

1 ± 0.03 

1/metre 1.62 

Measured Value 
(upto 2 decimal 

places) 

5 

0.98 

This PUC certificate is system generated through the national register of motor vehicles and does 
not require any signature. 

Note : 1. Vehicle owners to link their mobile numbers to registered vehicle by logging to 
https:/lvahan.parivahan.gov.in 

Authorised Signature with stamp or PUC operator 

60mm x 20mm 

CJ: Scanned with OKEN Scanner 
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. /?{( 
https://vaJ1.in,r :iflv3han.gov in/v~harn:r . . , h 

--
Transaction I Receipt No. : 

Received From 
t---

Tra111adion Date: -

TAX RECEIPT 

Transport Dcpartn11mt, Government or Uttar Pradesh 

Registration Authority Prayagraj RTO, Ultar Pradesh 

UP230127V41647 52 / UP230J 27C5271680 Vehicre crass: 

NASEEM AHMAD 
·-

Payment Date: 
" 

27.J3n•2023 07:50 PM .Vehicre No: ·- - ~ ~----
Ch3sls No: 

:Bank Reference Nurribe 

--
GRNNo: --
rrani;;ict,on identir.ca1ion nu,nbl! . 
r • I 

' , 

Partlcu!ar 

!•IAT466458J3FXXXXX . , 

Ni¼ -
~ 

UPY2301271429537 ' --- . 

' 
-,­

Atnount(ln Reb•te+/EJ: Ponalty(ln 

r: - . 

~ . . . 
" ,;. . 

F 
Period 

'R:J omptlOn Rs) 

Suri:h~rae/ 
1 Amounl1 

421t uo 
.- --i--- -- --{ Tola! 

j ,-- --♦-

l 01-J~n-2'.:t3 1o J 1-M~r-20:!3 ! 0-17Ul ' • 
I • ' 1. ,- - --~- --=- - -r-·•• .!..._ 

0.0 / o.o 

L . _:_ ~ 
GRANO TOTAL (In Rs)·ll!41•(~GHT ~OUSANO ~IGHT H'Jll?."\Ec A."I.> N:lln'F(!LJ:~ OH~YI~ .- - ~ 

... -- #- 0.0 

V~f the r~pt by d i¢Jbn0 Sbtut->>Ve,1,Y R f • . ~ ' • • • . •<:• P• on V.1h)n Onl:ne Ser-,1ca1 port.Jr 11_httQ"~ , tvahl!!! ~inl'~~,.,.4ce 
' ". 

For furthvr query .r1 .. so go lo the zone RTO : Prar.iar•J RTO, Un~r Pr~<f••h 
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/Jo 
VAKALATNAMA 

BEFORE THE NATIONAL GREEN TRIBUNAL, 
PRINCIPAL BENCH, NEW DELID 

ORIGINAL APPLICATION NO. 364 OF 2022 

Ram Kailash Singh .... APPLICANT 
VERSUS 

State ofU.P. . ... RESPONDENT 

We the undersigned, Ram Raj Singh, authorized representative of Mis. Ram Raj Singh, Respondent 
No. 6, and Smt. Ramrati Devi, Respondent No. 7, in the above case do hereby make, constitute and 
appoint, Anshula Grover and Mayan Prasad, Advocates as our true and lawful attorney, for us in my 
our name, and on our behalf to appear, plead and act in the said case, and more particularly to draw, 
make, present, withdraw, amend, represent and verify plaints or written statements and to make or 
present applications or petitions to the court, to present withdraw and receive documents and any money 
from the Court or from the opposite party either in execution of the decree or othe1wise, and on receipt 
of payment thereof to sign and deliver for me / us proper receipts and discharges for the same to 
compromise or to refer the case to arbitration, to seek execution of decree or any orders in the case, to 
draw, make present, withdraw, amend and present any memorandum of appeal or cross-objections in 
any appeal arising or to seek review or revision of any judgement, decree or orders in the case, to appear 
and conduct in all such appeals, revision and reviews and to do all other lawful acts and things as 
effectually as we could do the same whether being personally present or otherwise, Our said counsels 
are al o hereby authorized and empowered to instruct, engage or appoint any other counsel or counsels 
to appear, plead and act with or for them in their absence or otherwise, as our said counsels may think 
proper to do so, and all acts of such counsel or counsels shall be equally and similarly binding on us as if 
done by our said counsel and as if done by me / us personally. 

We hereby agree that if any part of the said counsel's fee remains unpaid before first hearing of the case, 
or if any hearing of the case be fixed on tour or at any other place except the usual court premises than 
my I our said counsel will not be bound to appear before the Court. The counsel's fee now settled and 
agreed to is in respect of this Court and for the pending proceedings only. Any fre h action here after 
taken will entitle the counsel to fresh fees. We also agree that if the case be dismissed in default or if it 
be proceeded ex-parte under any circumstances what oever the said counsel shall not be held 
re ponsible for the same and all whatsoever our said counsel shall do in connection with the said case. 
We do hereby agree to ratify and confirm any costs awarded in the case at any time in my/ our favour 
shall form the part of the counsel's claim and shall be payable to them in addition to their fees in the 
case. 

..I {'._ ~I'll. ~ IN WITNESS WHEREOF We have hereto set my / our hand(s) at N ~ , _12vi..vv this 
(1 .J-h day of March, 2023 and delivered to the said Counsel(s). • 

ANSHULA GROVER/ MAY AN PRASAD 
C-111, Basement, Defence Colony, New Delhi 
+91-9582888753/+91-9971887197 
anshula.grover@gmail.com 

,< I nJ. I ~e_ 
RESPONDENT NO. 6 

Z I ~l ~ ff) C\_~ fr) 
RESPONDENT 0. 7 

168


